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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)

Thuraday, 28rd March, 1950

The House met al a Quarter to Eleven of the Clock

[MRr. SpEAKER in the Chair|

ORAL ANSWERS TO QUESTIONS

REGISTER FOR ALL-INDIA ARCHIVES

*1048. Shri Sidkva® (a) Will the Minister of Education be plaased to state
whether any rcgister has been maintained for All-India archives?

(b) If so, where is such a register available?

(¢) Tf the reply to part (a) above is in the negative, do Government intend
to review the development plan of the National Archives?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and ().
Ko far as is known, there is nc consolidated register of the Country’s Avchives.

(¢) The proposal for the preparation of a National Register of Records s
already under the consideration of the Government of India and a start is
proposad to be made from the next financial year.

Shri Sidhva: May I know whether any proposal was made for the develop-
ment of a Library and especially & Map Room and if so, what progress has
been made in that direction?

Shri Khurshed Lal: So far as the preparation of this register is concerned,
it woas recommended by the Research and Publication Committee in 1948 and
we are providing funds for it in this year's Budget.

Shri Sidhva: I am talking about the development of the Library and the
Map Room.

Shri Khurshed Lal: I believe the question relates only to the register of
srchives.

8hri Sidhva: It relates to the Library and Map Room also in this way:
sha hon. Minister said that this is in pursuance of the Research Committee’s
recommendations and that Committee has recommended the development of
the Library and Map Room also. So, T want to know.

Mr. Speaker: The hon. Member's question is not 30 wide as that.

$16 P. B. Debt.
( 1011 )
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8hri Bidhva: It arises from the recommendations of the Committee to which
the hon. Minister reterred. :

Mr, Speaker: Order, order.

ghri 8idhva: May I know whether it has been recommended to include
any records in the custody of the Tanjore Maharaja and if so, what has happen-
ed t> them?

Shri Khurshed Lal: The intention is to make a register of all archives,
whether they are in possession of official bodies or non-official bodies. If they
are in possession uf non-cfficial bodies, they will be approached.

8hri 8idhva: May I know whether any representative is going to Paris to
hnttend the International Archives Conference next month, and if so, who is
e?

8hri Khurshed Lal: I require notice.

AMOUNTS DRAWN FROM INTERNATIONAL MoxxTARY FUND

*1049. Shri Sidhva: (a) Will the Minister of Finance be pleased to state
what is the amount so far drawn by the Reserve Bank of India from the Inter-
nationul Monetary Fund towards the loans sanctioned ?

(b) Will any fresh application for a fresh loan be made to the Fund besides
those sanctioned before October 1949?

The Minister of Finance (Dr. Matthal): (a) So far, India has purchased
dollars 100 million from the International Monetary Fund.

(b) None is at present contemplated.
8hri B. K. Das: May I know what loans are in process of negotiation?

Dr. Matthai: This question is with reference to the International Mone-
tary Fund. Loans arising in connection with the International Bank arc a
different matter.

LoaN 10 PuNsaB GOVERNMENT FOR CONSTRUCTION OF CAPITAL

*1050. Shri Sidhva: (a) Will the Minister of Finance be pleased to state
whether the Government of India have agreed to give a loan to the Govern-
ment of Punjab for constructing & new capital?

(b) If so, how much amount do Government intend to give as loan?
(c) What is the approximate total cost of constructing the capital?

(d) How much is the Government of Punjab going to invest on the capital
n0St8 ?

(e) What will be the rate of interest and within what period is it ~epayable?,
The Minister of Finance (Dr. Matthal): This question will be replied to by

my hon. colleague the Minister of State for Rehabilitation on the 80th March,
1950.

Shri 8idhva: My question is in relation to grant of loans. May I know
whether they will come up before the Finance Ministry or whether the Ministet
of State will decide?
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Dr. Matthai: Our main interest in this matter is that the loan serves as
an important measure of rehabilitation, and. the Ministry of Rehabilitation is
primarily concerned with this question.

Shri Sidhva: Has any application been made by the Rehabilitation Ministry
to the Finance Ministry in this matter?

Dr. Matthal: May I suggest that the hon. Membar wait till the answer
is given by my hon. coileague?

Mr. Speaker: Let him wait till he gets the answer.
ARCHAEOLOGICAL EXCAVATIONS

*1051. Seth Govind Dag: Will the Minister of Education be pleased to state:

(a) the important places where further excavations have been carried out
in 1949.50; and

(b) what articles of archeological importance have been found during the
year?

The Deputy Minister of Communications (8hri Khurshed Lal): (a) During
1949-50 the Dopartment of Archaeology has restarted the excavations at
Sisupalgarh near Bhuvaneshwar, Orissa. The neighbouring site of Dhanli
which contains an Edict of Emperor Asoka of the 8rd Century B.C. is also
being excavated. Tbe work is in progress, and it will be sometime before any
definite results can be known.

A few typical megaliths in the Chingleput District are also being cxcavated.
This work is also in progress.

The University of Allahabad has been carrying on with the help and advice
of Director General of Archsology excavations at the important site of
Kausambi near Allahabad. Already two hoards of coins and a hoard of ter-
racotta objects showing Parthian influence have been found.

(b) Apart from the articles found in the excavations mentioned above, a
noteworthv find has been a stone statue of a female figure of Sunga age (2nd
Century B.C.) at Patoa. A few important sculptures, some of them inscribed,
have also beon found near about Nalanda in District Patna.

¥ mifa g« wan faoolt & sig i ag gfeamma a1 ok ey
R AqT 7, wgt A AR 0 g 7 AE q@ré 7 FW F 77 fA9K
fear s wr &7

8eth Govind Das: Is there any proposal to carry out excavations at the
ancient site of Hastinapore near Delhi and at Ayudhia and Mathura, places
assnciated with Lords Rama and Krishne?

oft aeffe 1o : ool ax At w1 fae adl e o <@ &

Shri Khurshed Lal: No such thing is under consideration at present.

¥z M 2@ 477 cqwT FE J.997 G F qA oy § ¢ ae
a‘qwﬁifaaﬂgang?

Seth Govind Das: Has any such scheme been brought before the Govern-
ment and, if so, has it been considered?
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Shri Khurshed Lal: | wm not awarc of any such thing so far.

‘8hri 8. N. Sinha: Is it proposed to carry out excavations in Rajghat in
Benares?

Shri Khurshed Lal: 1 will pass on the suggestion of the hon. Member to
the Ministry.

Shri Goenka: What about Jubbulpore ?

Shri Alagesan: In my district, many sites extending to several acres have
been reservad and bourds have been put up and private bodies are prevented
from entering them. Is it the idea of Government to excavate ali those sites?

Shri Khurshed Lal: Which place is it?
Shri Alagesan: Chingleput district.
Shri Khurshed Lal: 1 require notice.

Shri Joachim Alva: In regard to the exeavations in Mohenjo-daro and the
records that we aiready possess in conucction therewith, did the Puakistan Gov-
ernment require and enquirc for any past records?

8hri Khurshed Lal: Does this question arise out of this, Sir?
Mr. Speaker: No. Next question.

CapeETs TN IM.A.

*1052. 8hri A. B, Gurung: Will the Minister of Defence be pluased to state
the number of cadets who have been in the Indian Military Academy since
the inception of the Post-war Regular Commission course, i.e., the Second,
Third, Fourth, Fifth, Sixth and the Seventh courseg respectively?

The Minister of Defence (Sardar Baldev Singh): With your permissi(-)n.
Sir. T would read the statement which T place on the Table:

2nd Course 247 cadets admitted
3rd ,, 274 "
4th 202 ”
5th 182 "
6th ,, 147 ’e
7th ,, 156 "

THE MAHAR REGIMENT

*1053. Dr. M. M, Das: Will the Minister of Defence be pleased to state
whether the Mahar Regiment still exists in the Indian Army?

The Minister of Defence (Sardar Baldev Singh): Yes.

. Dr. M. M. Das: May I know whether the soldiers of this Regiment all
hail from the Mahar community?
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Sardar Baldev Singh: From the nume itself it is clear that it was so,
though T cannot say that it is so now.

Dr. M. M. Das: Is there any other Regiment or Unit under the Defence
Services the soldiers of which are selected exclusively from Mahsars?

Sardar Baldev 8ingh: I require notice.

Prof. Ranga: Is it not the policy of Government, as announced some time
ago by the Commander-in-Chief and other high officials, that such special
denominational or territorial Regiments should no longer be continued?

Sardar Baldev 8ingh: Yes, Sir. That is the policy, but at present the
diffisulty is that we do not want to change these names nll of a sudden. We
will have to have some time before we can make a change.

Prof. Ranga: Am I also to understand that even if such denominational
Regiments are abolished the people who have up till now been encournged to
join these Regiments will continue to be encouraged to join the Army and
take their proper place?

Sardar Baldev Singh: Yes, Sir. There is no restriction as regards
recruitment. The restriction ix only as regards change of name, which as I
have said will tuke some time.

Sardar B. 8. Man: 1s it not a faet that in addition to Mahars there are
members of other communities also in this Regiment?

Sardar Baldev Singh: It may be so, but the Regiment consists mostly of
members of the Mahar community.

Sardar B. 8. Man: Is it not a fact that in all den: unmnh(mul Regiments we
are having soldiers hailing from all the communities?

Sardar Baldev 8ingh: Yes, it is quite true. I have stated very clearly,
that it does not necessarily fcllow that only members from this particular
community sre in this Regiment. Ther, are members of othar communities
also, but the name of the Regiment is Mahar Regiment.

Dr. M. M. Das: In view of the fact that some Regiments have got very
brilliant career and past traditions and services, may I know whether it will
not be proper for Government to change the name............

Mr. Speaker: Order, order. He may ask for information. He is making
& suggestion for action.

Babu Ramnarayan Singh: May 1 know what is standing in the way of
changing the name?

Mr. Speaker: The hon. Minister stated that it will take some time.

Sardar Baldev Singh: The difficult time we are passing through.

Babu Ramnarayan Singh: What is that?

Mr. Speaker: The difficulties we are passing through in {he present

circumstances.

AYpiT or FMBASSY AND LEGATION ACCOUNTS

*1054. Dr. M. M. Das: Will the Minister of ¥inance be pleased to
state whether the expenses incurred by our Embassies and I.egutions abroad
undergo any examination and audit and if so, by whom?
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The Minister of Finance (Dr. Matthal): Yes, Sir; by the Auditor, Indian
Accounts in London in respect of expenses incurred in the United I\ingd?m
and by the Accountant General, Central Revenues in respect of expenses in-
ourred elsewhere. :

Dr. M. M. Das: Am I understand that the audit is done by foreign auditing

firms?
Dr. Matthai: There is no question of any firms auditing the accounts.

Dr. M. M. Das: May I know, Sir, whether these accounts are sent to
India for examination, or there are some persons of Indian Audit Department
who travel from one counfry to another, examining the accounts of the Em-

bassies ?

Dr. Matthai: As far as nccounts in London are oancerne}i. .t,hey are
sudited by the Audit Officer, who is working there, under the direction of our
Comptroller.

As far as accounts in other Embassies are concerned, they ure audited by
the Accountant-General, Central Revenues.

Dr. M. M. Das: May I know whether with the appointment of the Comn-
ptroller and Auditor-General of Indin under the New Constitution uny change
has been effected in the usual procedure of auditing the accounts of these
Embassies and Legations?

Dr. Matthai: Not to my knowledge. But as I told the House once before,
it is the intention of the Comptroller and Auditor-General to meake o personal
visit to the more important Embassies and make better arrangements for
audit of their uccounts.

8hri Alagesan: As far as our High Commissioner’s Office in U.K. is con-
oerned, are Government in a position to keep a control on. the establishment,
additions to staff and increase in pay scales? Are these done with the sanc-
tion of the Government?

Dr. Matthai: Yes, definitely.

S8ardar B. 8. Man: Did the Economy Committee appointed by the Gov-
ernment want to examine the accounts and expenses of the High Commission-
er's Office in London? 1f ro, were they provided facilities? Tf not, why not?

Dr. Matthai: As a matter of fact we sent a respousible officer of the
Finunce Ministry to Tondon to examine this matter on the spot.

Shri Bishwanath Das: In view of the fact that the expenditure of this
Ministry in’ the Iimbassies has gone up very high, and in view of ‘the fact that
the Standing Finance (ommittee has ulso discussed this matter. could the
hon. the Finance Minister bo pleased to state when he would request the
Auditor-General to make a detailed audit of the various Embassies and their
accounts?

Dr. Matthai: T am afraid my hon. friend is mixing up the functions of
the Auditor-General with the functions of the Ministry. What the hon.
Member wants is morz centrol, which is really in the hands of the Ministry.
When it comes to the question of increased expenditure in Embassies, the
House will have an opportunity of examining it when I move a supplementary
demand on Monday.

Bui the most important cause of increase in expenditure is devaluation, as
far A= the External Affairs Ministry is concerned.
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8hri Tyagl: May I know if the Audit Officer in London is our own national
or an Englishman?

l?r. Matthai: He is o Britisher who has done valuable work and he still
continues in that office.

S8hri Kamath: Does the Finance Minister exercise any control, at least by
way of sage counsel and advice?
Dr. Matthai: Very much more than advice.

Shri Brajeshwar Prasad: What action has been taken by the Government
of Indin on the report of Mr. Dutt to reorganise the High Commissioner’s Office

in London?
Dr. Matthai: It was duly taken into account—full consideration was given
to it.

8hri Tyagi: When our accounts are audited in London by an Englishman,
are our secret expenses or files kept away from him, or he goes through those
files also?

Dr. Matthai: This officer has done valuable and faithful work and it is
unfair to cast aspersions on him,

8hri Bishwanath Das: Just now the hon. the Finance Minister said that in the
case of the Londcn High Commissioner’s Office the Secretary of the Finance
Ministry was deputed to cxumine whether due control was exercised over ex-
penditure. May I know in the case of how many Embassies this sort of an
examination was carried out?

Dr. Matthai: This officer whom we sent to London also went to Washing-
4on and inspected the accounts there.

Bars aND WINE SHOPS IN DELIO

*10556. Dr. M. M. Das: Will the Minister of ¥inance be pleased to state:
(a) the total number of bars or wine shops in Delbi Province;

(b) the annual income of Government as license fees from these bars; and
(c) the date of issue of licence for the last new bar or wine shop in Delhi?

The Minister of Finance (Dr. Matthai): (a) The total number of bars and
wine shops in Delhi Province o the 1st January, 1950, was 82.

~ (b) The income derived as licence fees from bars and wine shops during the
year 1948-49 was Rs. 5,15,008.

(c) The latest licence issued was on 7th February, 1950, and it was for
wholesale and retail vend of foreign liquor to the trade.

Dr. M. M. Das: May I know whether there are any toddy shops in the
Delhi province, and, whather their number has been taken into this account?

Dr. Matthai: I am sorry, I do not know, Sir.

Dr. M. M. Das: May I know what is the present policy of Government
regarding the issue of new licences for bars and wine shops and the withdrawal
of some of the old licenses?
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Dr. Matthai: That is really a question which should be addressed to my
hon. colleague, the Home Minister. But as far as I can speak for him the
policy is to introduce complete prohibition within a reasonaly short period.

Seth Govind Das: Is there any proposal to introduce prohibition in this
area?

Mr. Speaker: That is what he said. The policy is to introduce complete
prohibition within as short a time as possible.

Shri Deshbandhu Gupta: May I know whether any directive has gone
from the Government of India to the local Government that the number of
liquor licences in New Delhi should not be reduced and that when one restau-
rant closes that licence should be transferred to another restaurant?

Dr. Matthai: I must confess that no directive has issued from me.

Shri Deshbandhu Gupta: Is it the policy that in New Delhi the number of
licences will not be reduced?

Dr. Matthai: T cannot answer this question, as it pertains to the Home
Minister’s portfolio.

8hri Tyagi: Who deals with liquors?
Mr. Speaker: Whatever that may be, the question does not arise.

GRANTS TO PROVINCES FROM PoST WAR RECONSTRUCTION FUND

*1068. Shri A. B. Gurung: Will the Minister of Defence bhe pleased
to state th: amount of money which has been given to the various States from
the post-war Reconstruction Fund as their respective shares?

The Minister of Defence (Sardar Baldev 8ingh): A statement showing
allotments and disbursements from the Services Post War  Reconstruction
Fund to the I’rovinces/States etc. has been placed on the Table of the House.
[See Appendiz V, anncxure No. 47.]

Bardar B. 8. Man: Out of the Post-War Reconstruction Fund is any share
given to Nepal alsn?

Sardar Baldev 8ingh: Yes, Sir.

Sardar B. 8. Man: What is the amount that is annually given to Nepal
out of this Reconstruction Fund?

Sardar Baldev Bingh: The amount that has been given to Nepal is based on
their recruitment. I believe it is about Rs. 50 lakhs.

Sardar B. S. Man: Out of this Rs. 50 lakhs given to Nepal what share
goes for Indian Gurkhas, who are recruited from India, serve for India and
remain in India?

Sardar Baldev 8ingh: As far as Indian Gurkhas are concerned, they are
nationals of this country and no money is set apart for them. But there are
a certain number of Gurkhas who since the last war became nationals of India.
They ure residing in Indin and negotiations are going on to set apart a certain
amount, for the benefit of those Gurkhas.
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Shri A, B. Gurung: Is it not a fact that 90 per cent. of the Gurkhas come
from Nepal and not from India?

Sardar Baldev Singh: Yes, most of the Gurkhas come from Nepal.
ScrOOL ¥OR MENTALLY AND PRYSICALLY HANDICAPPED CHILDREN

*1058. Shri 8. 0. Samanta: Will the Minister of Education be pleas-
ed to state:

(8) whether the recommendation of the Central Advisory Board of Tiducation
regarding establishing at least one properly staffed school for the mentally
and physically handicapped children in each State, has been given effect to; and

(b) the names of such schools in States (i) existing before i947; and (i)
started after 1947?

The Deputy Minister of Oommunications (Shri Khurshed Lal): (1) The
education of the bandicapped is on List JT—Article 246—Seventh Schedule,
and is ths concern of State Governments. The Government of Indin have,
however, requested all State Governments to open at least one up-to-date
school for the Blind and one for the Deaf in their areas. From the replies
received, it appears that some of the State Governments are taking steps to
implement the above reccmmendations. Government of India  have also
taken over the Lady Noyce Deaf and Dumb School in Delhi from April 1948
and hope to take over the Blind School in Ajmer-Merwara in the next financial
year.

(b) A statement i¢ laid on the Table of the House. [See Appendir V,
annszure No. 48.]

Shri 8. C. S8amanta: Are Government aware that sub-normnal children are
now being taught in ordinary schools, snd the education shev get there is
completely lost in them?

Shri Khurshed Lal: That handicap will be there till sufficient schocls are
opened.

8hri 8. O. Samanta: What are the recommendations of the University
Commission towards tha edmission of the sub-norma)] children in schools?

Shri Khurshed Lal: I want notice of the question.

8hri 8. 0. Bamanta: What is the special course of study prescribed in
those schools?

Shri Khurshed Lal: T require notice of that.

Shri 8. 0. Samanta: Does this education there give n definite indus-
trial bias?

Shri Khurshed Lal: As far as possible, it gives.

Shri 8. 0. Samanta: Ts training in carpentry, etc......

Mr. Speaker: We necd not go into such details.

Shrimati Durgabai: Is it not desirable to ask the State Governments to
open more such schools as far as possible?

Shri Khurshed Lal: 1 would certainly bear that suggestion in mind.
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Shrimati Renuks Ray: In view of the drastic cut in expenditure which
practically makes it itapossible for the State Governments to start new schools,
is it not desirable to ask them not to close down at least the existing schools?

Shri Khurshed Lal: With all respect to the hon. Member, it is an expres-
-sion of opinion.

8hri Alagesan: Does the Central Government propose to make any grant
for the maintenance of these schools? '

Shri Khurshed Lal: That suggestion will be considered subject to avail-
ability of finaunce.

YurcHasE OF STREPTOMYCIN BY DOCTORS

*1059. Shri Kamath: Will the Minister of Health be pleased to state:

(8) the basis and 'system for the issue of permits to doctors for the purchase
of Streptomycin;

(b) whether any reports or complaints have been received about the working
of the present method; and

(c) whether any revision or change is contemplated therein?

The Minister of Health (Rajkumari Amrit Kaur): (a) The distribution of
Streptomyein which is wholly imported from abroad is regulated under a sys-
tem known as ‘‘Assessors Scheme’’. Under this scheme no part of the im-
ported consignmeut can be sold for use to any party other than (i) the Director
General of Health Services. (ii) Provincial Administrative Medical Officers and
(iii) private medical practitioners and non-Government institutions against
certificates signed by medical officers or private medical practitioners of high
professional standing called ‘‘Assessors’”’ who are specifically designated for
this purpose. Such certificates should be to the effect that the case or cuses
in which Streptomycin is required is or are suitable for treatment with the
drug und that the quantity recommended for the supply is actually required.

(b) Yes.

(¢) The question of replacing the present method of distribution is under
the consideration of the Government of India.

Shri Kamath: Is it n fact that a change in the licensing system so far as
the sale and stocking of Streptomycin by dealers and chemists are concerned
has been notified only this moring in the papers?

Rajkumari Amrit Kaur: No, Sir. During the course of last year, as soon
as the supply ol Streptomycin became plentigul, the Director-Genaral of Health
Services allowed it to go irto the hands of a certain number of retail shops.
But the regulations rcgurding its distribution are still there, because Strep-
tomycin is a very dangerous drug and unless it is properly controlled it should
not be administered.

Shri Kamath: Is the Minister aware that in big cities, even in a city like
Jubbulpore thers is only one assessor in the person of the Civil Surgion who
is very busy during most part of the day and that if no private vractizioer 18
authorised to iss'1e certificates under the scheme, great difficul:y will be tclt by
the people? ‘

Rajkumari Amrit Kaur: I have ulready said that the question of replacing
the meathod of distribution is under the consideration of the (Government.
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Seth Govind Das: Are any arrangements being made for the manufacture
of Streptomycin in India?
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) Rajkumari Amrit Kaur: No such arrangements have been made as yet
in this respect. This medicine is imported from abroad.
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Seth Govind Das: Are Government aware that Streptomycin is a very

expensive medicine and a lot of our money is being drained out on that account?
Have Government any scheme to manufacture the drug here?

Mr. Speaker: I do not think it is necessary to answer that question.

Shri Kamath: Have reports reached the Minister that the Civil Surgeon
as the only assessor insists upon an X-ray examination of the patients even
though they are poor? -

Mr. Speaker: Order, order. That is going into details.

Dr. M. M. Das: Is it a fact that the T.B. hospitals other than those
managed by Government have to take the permission of the 1ssessors for Strep-

tomyein?

Rajkumari Amrit Kaur: Yes, Sir, it is so. All other institutions have
to get the permit of the assessor. In the case of recognised institutions there
i8 no difficulty in obtaining permits.

Dr. M. M. Das: So far as this procedure is concerned, before promulgating
the scheme, was any discussion he]d with the Delhi Medical Association?

Rajkumari Amrit Kaur: No, Sir.

REPRESENTATION OF STATES IN PAGLIAMENT

*1060. Shri Kamath: Will the Minister of States be pleased to stale:
(a) the rames of Part B Btates which are still unrepresénted in Parliament;
and

(b) what steps have been taken, so far, to secure the representation of such
Stuter in Parlinment, and what measure of progress has been achieved?

The Minister of Home Aflairs and the States (Sardar Patel): (a) Hyderabad.

{b) The attenticn oi the hon. Member is invited to my reply to Starred Ques-
tion No. 675 by 8hri M. I.. Dwivedi on the 7th March, 1950.
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Shri Kamath: Is it a fact that Part B States such as Madhya Bhurat and
Rajasthan are not still fully represented in Parliament?

Sardar Patel: T think that there are four seabs to be filled by Madhya
Bharat and that in Rajasthan there are one or two vacancies to be filled.

Shri Kamath: Is the hon. Minister aware that, for a long time, four seats
assigned to the Punjab have remained unfilled?

Sardar Patel: I amn not aware of that.
ghri Kamath: The list shows that

.........

Mr. 8peaker: Whatever it may, I cannot allow that.

Shrimati Durgabai: May I know whether any steps have been taken by
the Government to secure the early representation of Hyderabad in this Parlia-
ment and, if 0, what are the reasons for the failure to secure early representution?

Sardar Patel: No obstacles. At present there are no rules under which
representation can be secured, nor is there anv machinery for election there.

The Government, are therefore considering the question of an appropriate method
for securing representation,

- 8hri Deshbandhu Gupta: May 1 ask whether Government propose to fill

up all the four vacancies in the Punjab, in view of the fact that they were
Muslim seats? :

Sardar Patel: 1 am not aware of four vacancies in the Punjab. What
vacancies does the hon. Member refer to?

Mr. Speaker: The hon. Member says that four seats in Parliament reserved
for Muslims have heen vacant for the last two years.

8ardar Patel: In Punjab?

Sardar B. 8. Man: Those four vacancics were filled by four refugee legis-
lators who came from West PPunjab to East Punjab.

Mr. Speaker: Let us discuss it somewhere else. This question does not
refer to it. T am proceeding to the next question.

ExprENDITURE oN Basic EpvcaTion CENTRES IN BIHAR

*1063. Shri K. P. Sinha: (a) Will the Minister of Education be pleused to
state separately the establishment charges year to year incurred by the Gov-
ernment, in respect of Brindaban and Bikram (Bihar) Basic Education Centre
and the income derived from the same since the date of their start till 1949?

{b) Do Government propose to consider the advisability of running such
centres in all the districts of all the States immediately and if not, why not?

The Deputy Minister of Communications (Shri Khurshed Lal): (s) The state-
ment giving the information is laid on the Table of the House. [See Appendiz
V, annexure No. 49].

(b) The economic advantage of an 8-year Basic School as established in
Bihar was considered at the last meeting of the Central Advisory Board of
Educution held in Jaauary, 1950. The Board recommended that experiments
in Bihar should be carefully watched and similar experiments may be made
in other States, wherever possible. Government are considering this recom-
mendstion as applicsble to Centrally Administered Areas.
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Shri K, P. Sinha: May 1 know whether these schools are self-supporting
or whether they depend on help? .
Shri Khurshed Lal: The present schools are not self-sufficient at all.
Shri K. P. Sinha: May 1 know when they are goiué to become self-sufficient?
Shri Khurshed Lal: I think it will take a considerable time.

Prof. Ranga: What percentage of the expenditure iy now: recovered from
their income?

Shri Khurshed Lal: If the hon. Member will see the Statement furnished,
he will get the information.

# AR ¢ AT AAANE A Ag qae F FO 540 & grmEd
a1 faga gfaardt fodowr & 7 53t oed st 93 @ !

Shri Zangre: Will the hon. Minister be pleased to state the number of
students at prescent receiving education a{ Brinduban and Bikram Basic Fdu-
ccation Centre?

Shri Khurshed Lai: Sir, T should like to have notice.

AT qIR : #AT wEAAg #A qg aem 1 g o gfqad
faerr & ai® ¥ witaad 7 #gf wgf a0 § ?

Shri Zangre: Will the hon. Minister please state which are the places in
India where Busic Education Centres exist?

T gaig o  ag ard fofz F aff |
Shri Khurshed Lal: I shall not be uble to furnish the entire list.

GOVERNMENT INSTITUTES FOR STENOGRAPHERS

«1064. Pandit M. B. Bhargavd: (a) Will the Minister of XEduoation be
pleased to state whether there are any educational institutions, (Governmental
or Government-aided, in the Indian Union imparting education and {raining
in stenography in Hindi or in the Indian States languages?

(b) Are there any institutions carrying research in the development of
stenography in Hindi and other States languages and if so, are they recognised?

(¢) Was any Committee appointed by-the Government of India to enquire
into and submit a report on the development of stenography in India and if so,
did thut Committee submit ite report?

(d) What were the recommendations made by that Committae and how far
have those recommendations been implemented ?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes, there
are rour irnining centres run by the Central Government, which provide
. facilities for training in shorthand in Hindi. Information regarding institutions
run by the State Governments or aided by them is not available. k

. (b) A comprehensive survey of such institutions has not been catried out
by Government. Government has not recognised any institute.
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(¢) A committee was appointed by the President of the Coustituens
Asgembly to find out and recommend to the Government the most efficient
system of shorthand. The report of the Committee was forwarded by the
President of the Assemnbly to Government for consideration.

(d) The Committee recommended :

(i) that four systems of shorthand, viz., (a) Ashu Lipi, (b) Wardha Pranali,
(c) Nishkam Pranali, and (d) Rishi Pranali,

which have potentialities for growth and achievement should be allowed to grow
‘n an atmosphere of emulation;

(ii) that a Bosrd consisting of Scholars of the Phonetics and grammar of
Federal Language and other Indian Languages as also a few experts in Short-
hand should be set up by the Government to examine exhaustively the nature
of all Indian Languages from the view point of the needs of a Shorthand system
and to evolve a systew. of shorthand best suited to the federal language and
also with required modifications to several regional languages;

(iii) that this Bourd should conduct examinations on an All-India basis for
testing students of Federal Language Shorthand and for awarding certificates
to the successful candidates.

The recommendations of the Committee are under the consideration of the
Government of Indin. These have also been circulated to the Governments
of the States to elicit their views.

8hri Dwivedi: JJave Government prescribed any key-board for Hindi type-
writers for transcribing from Hindi shorthand notes?

Shri Khurshed Lal: Government have not prescribed any key-toard.

CHARGING OF FEES BY GOVERNMENT MEL10AL OFFIOERS FROM GOVERNMENT
SERVANTS

*1065, Lala Raj Kanwar: (a) Will the Minister of Health be pleased to lay
on the Table of the House a copy of the rules under which Government Medical
officers are allowed to charge fees for attending on Government servants and
members of their families?

(b) In what cases are Government Medical officers required to attend on
Governmaent, servants and their families without charging any fee?

The Minister of Health (Rajkumari Amrit Kaur): (a) and (b). Medical
Officers serving under the Government of India are ndt entitled to charge fees
for attending on Central Government servants. They are entitled to charge
fees at the prescribed rates for attending on members of the families of Gov-
ernment servants. Government Medical Officers serving under the Govern-
ments of Part ‘A’ States are, however, entitled to charge fees for miedical
attendance and ireatment in the case of both the Central Government servants
and their families stutioned in or passing through the respective States. Copies
of these orders are vlaced on the Table of the House. [Copy placed it the
Library. See No. I'-69/50]. / ’

As regards States in Part ‘B’ the question of making similar arrangemente
is under consideration.
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Lala Raj Kanwar: Sir, into how many categories have Government, servants
been divided for the purpose of medical attendance?

8hri T. T. Krishnamachari: Sir.........
Mr. Speaker: Order, order.

8hri T. T. Krishnamachari: Sir, I am raising a query. When an hon.
Member has asked for a statement to be placed on the Table of the House, can
be ask for details of that statement?

Mr, Speaker: I bave many times expressed myself that it is better to study
the statemeni and then put in any questions that Members like.

8hri T. T. Krishnamacharl: The hon. Member asked for a statement and
the question now is for details of......

Mr. 8Speaker: Yes, but that is of a different kind. Here is information
tabulated, and that is what is meant by ‘‘statement’’ here, not a general state-
ment of policy or a statement about certain incidents or events. Certuinly the
word ‘‘statement’’ refers to many things.

8hri Sidhva: Sir, may I know whether you have taken a decision about the
point raised, that where a statement is to be placed, the Membery should be
given an advance.........

Mr. Speaker: Yes, when I take a decision, I will communicate it to the
House. So long as I have not communicated s decision, it means that I have
not taken it.

Lala Raj Kanwar: Sir, into how many categories have Government servants
been divided for the purpose of medical attendance?

Rajkumari Amrit Kaur: They are divided into two categories, those drawing
Re. 500 and over, and those belowt

Lala Raj Kanwar: Are Government, servants drawing Rs. 500 and less entitled
to the services of higher medical officers, in case of serioug illness of the Gov-
ernment servant or the members of his family?

Rajkumari Amrit Kaur: All persons who attend Government hospitals are
entitled to the services of the highest officer in charge of that institution.

Lala Raj Kanwar: What is the maximum fee which a government medical
officer can charge from a Government servant?

Mr, Speaker: Is it not g matter of rules laid on the Table of the House?
Rajkumari Amrit Kaur: Yes.

Lala Ra] Kanwar: Sir, another question. Do the rules regarding medical
attendance vary from State to State or are they on a uniform basis?

Rajkumari Amrit Kaur: Sir, ] have already replied that question. I have
said that for States in Part B, the question is under consideration for making
similar arrangements.

FaurLy PENsSION TO ApOPTED SONS

*1066. Babu Ramnarayan Singh: Will the Minister of Defence te pleased
to state whether family pension is given to adopted sons of soldiers and if so,
in what circumstances?

1Ses correction to this answer in pert I of debates, dated the 1st April, 1950 - Zd. of p.p.
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The Minister of Defence (Sardar Baldev 8ingh): A family pension is ordinarily
admissible only to the widow, the parents, or the children us the cuse may be,
of the deceased soldier, but Government deal sympathetically with claims
from adopted children who have been left destitute by the death of a woldier.
Each case iy judged on its merits and the criterion for the grant of a family
pension to an adopted child is the extent to which such child was dependent on
the person whose death created the claim.

Babu Ramnarayan Singh: Sir, may I then take it that family pension to an
adoptad son may be granted only if the adopted son is poor?

Mr. Speaker: The hon. Minister has stated that. That is his reply, if the
child ig & destitute, he said. TIs there any further question?

Babu Ramnarayan 8ingh: 1 want to know whether the family pension in
that case is only a conditional one.

Sardar Ba'dev 8ingh: Yes.

Shri Tyagi: Are the names of the heirs of the soldiers not registered at the
time of their recruitment, and if they are registered, uwre adopted sons also
permitted to be registered?

Sardar Baldev Singh: T don’t think the names of the heirs of soldiers are
registered.  In case of death of a soldier, the pension is normally given to the
widow, fathar, mother, son and daughter. The question which my hen. friend
asked wus about sdopted children. Adopted children’s cases are considered cn

merits.

Shri Syamnandar Sahaya: Are Government aware that Hindu Law mukes
no distin:tion hetween an adopted son and a natural son and if so, will Gov-
ernment consider why there should be this distinction in the matter of grinting

pension?
Sardar Baldev Singh: I couldn’t follow the question, pleasc,

Mr. Speaker: He asked, the Hindu Law does not make a distinetion betwecn
a natural son and an adopted one, then why this distinction in the 1matter of
grenting the pensicn?

Sardar Baldev 8ingh: Normally pensions are granted to the persons whom

I have mentioned here. As regards an adopted s, according to the rules, he
is not. automatically entitled to a pension. That is considered to be quite

different.

DEepPARTMENTAL EXxaMINATION FOR S.D.Os.

%1067. Shri Munavalli: Will the Minister of Defence be pleased to state:

(a) whether it is o fact that a qualifying departmental examination is held
by the Department for appointment of candidates as permanent 8.D.Os.; and

(b) whether it is a fact that thig examination was only held for selection of
permaneat 5.1).0s. and not for Assistant Engineers for which an Engineering

degree is a pre-requisite?
The Minister of Defence (Sardar Baldev 8ingh): (a) and (b). Yes.

Shri Munavalli: May T know if it is a fact that 8.D.0s. are appointed to
the posts of Assistant Engineers although the examination held is considered
not to be on par with the Engineering Degree in the opinion of ihe F.P.8.C.?
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Mr, 8peaker: I believe he is unnecessarily. going into administrative details.

Shri Munavalli: May I know whether it is a fact that 8.D.0Os. are appointed
to the posts of Assistant Engineers though not approved by the F.P.8.C.?

Sardar Baldev Singh: Ordinarily where the Union Public Service Com-
mission’s permission is necessary, it is always obtained and no appointments
are made against the wishes of the Union Public Service Commission.

8hri Munavalli: Hove there been any appointinents of S.D.Os. to the posts
of Assistant Tingineers where there was no approval by the F.P.8.C.?

Mr. Speaker: The reply was that wherever under the rules such consent is
necessary, that is taken. It is only in other cases that such reference is not

made.

RETRENCHMENT OF MANTPUR STATE STAFF

*1089, Shri J. N, Hagarika: (a) Will the Minister of States he pleased to
state whether it is a fact that many of the Manipuri officers/clerks of the
Manipur State offices have been retrenched and their posts filled up by the non-
Manipuri Staff, as o result of which, a great resentment has been {elt in

Manipur?

(b) If the reply to part (a) above be in the affirmative, what are the reasons
for doing so? -

The Minister of Home Aftairs and the States (Sardar Patel): (a) and (b). On
the abolition of certain posts as a result of re-orgunisation some officersiclerks
have been retrenched. Government are not aware of any resentment on this
account. Since the posts have been abolished the question of filling them up
with non-Manipuris does not arise.

8hri J. N. Hazarika: Is it not a fact that some of them have been Communists
and therefors, they have been retrenched?

Sardar Patel: Tt is not so but if they are Communists, they will certainl
go out. y

ENTRY OF PARISTAN OFFIOIAL IN Kasawz

*1070. Shri K. P, Sinha: (a) Will the Minister of Defence be pleased to
state whether it is o fact that the Government allowed one Mr. Nadir, an,
official of the Pakistan Foreign department to enter Srinagar and if so, for hew
long did be stay in Kashmir?

(b) Did the Government take steps to enquire into the accuracy of the
reasong on the basis of which he was granted permission to enter Kashmir?

(¢) Are Government aware that Mr. Nadir was or is the privete secretary
of Sardar Aurangzeb Khan, Pakistan Ambassador to Burma?

The Minister of Defence (Sardar Baldev 8ingh): (a) to (c). It is presumed
that the hon. Member is referring to one Mr. Nadvi and not Mr. Nadir. Mr.
Nadvi who is stated to be an employee of the Pakistan Embassy in Burma
applied for a permit on the ground of serious illness of his father at Srinagar
and other domestic reasons. A permit was issued for one week's stay. The
period of stay was 'ater extended at the instance of the Jammu and Kashmir

Government.
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8hri Kamath: Was it ascertainea by Goverument at the time of issuing the
permit that his fatber or any other member of his family was actuaily in
Brinagar?

Bardar Baldev 8ingh: T beliove generally enquiries are made and then permit
is issued but I cannot say definitely whether enquiries were made in thig casa
or not. Generally we do it,

Shri K. P. Sinba: May I know whether any watch was kept upon his
activitiss while he was in Srinagar?

Sardar Baldev 8ingh: It is very difficult for me to say. It is the concern
of the Jammu and Kachmir Government. Even if it is possible, it will not be
in the public interest to disclose it.

Sardar B, 8. Man: Is it a fact that on the Pakistan side no such permis.
was ever allowed {_ Indian nationals to visit the areas which are bordering on
Kaghmir?

8ardar Baldev Singh: It is difficult for me to answer. The question mus¢.
be addressed to the Pakistan Government.

CoMMUNITY CENTRES OF A.ILR. FOR RURAL AREAS

*1071. 8hri Rathnaswamy: (a) Will the Minister of Information and Broad-
casting be pleased to state how many Community Certres for nearing A.IR.
Programmes were opened in the rural parts of Madrag in the year 1949 and'
bhow many are proposed to be opened in the year 1950?

(b) What steps do Government propose to take to popularise the broadcast-
ing programme in the rural parts?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
Community Receiving sets in rural areas are installed by State Governments.

(b) A.I.R.’s broadcasts addressed to rural audiences have generally been-
regarded as s popular programme. Rural programmes .can be furiher popu-
larised by installing more community receivers and thig question is engaging
the attention of State Governments.

Shr' Rathnaswamy: May I know if any special programme for the benefit
of the people in the rural parts is being broadcast?

shri Diwakar: Very recently farm forum programmes in addition to rural
broadzasts have been introduced in about six stations.

Shrimati Durgabaic May I ask whether apart from giving talkg to the rural
folks, is it also the practice of the All India Radio to invite the rural pecple
to give talks on the basis of their actual experience with regard to certain mutters?

Shri Diwakar: That is what is done in some of the farm forum programmes.
Shri Rathnaswamy: May I know if any effort has been made hy the Govern-

ment of India to ascertain the actual opinion of the people of rural parts ag to
the kind of programme that would suit them?

ghri Diwakar: Ofter we have consultations and there are also special Advisory
Committees for this purpose.
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Prof, Ranga: What progress has been made so far by the Governmens in
developing cheap Community Receiving sets?

Burl Diwakar: We are examining those sets which are on the market and
we ‘Bre lrying to encourage cheaper sets.

Prof. Banga: Is it true that in the last seven years this, I think, is in
progress and till now nothing has been done?

8Shri Diwakar: It depends upon the manufacturers.

Prof. Ranga: Has any encouragement been given to the Indian conoern
which has been manufacturing these cheap radio sets from Bombay?

8hri Diwakar: As to which particular set is good enough for our purposes,
that is being exumined.

Shri R. 0. Upadhyaya: Have any other States got such Centres?
Shri Diwakar: All States.

Shrimati Durgabai: Which is the State in Part B that has mtroduced the
{argest nurnber of Communitty sets?

Shri Dlwa.ka.r: 1 canuot suy that exactly but I believe Bombay, Madras and
U.P. have taken more interest in the matter.

S1aTE LoT'rERIES

*1073. Lala Raj Kanwar: (u) Will the Minister of Home Affaira be pleased
to state the policy of Government in regard to State lotteries?

(b) Have any State lotteries been organised for raising funds for any publie
purpose during the past few years and if so, what are their details?

The Minister of Home Affairs and the States (Sardar Patel): (a) Govern-
ment's policy is not to encourage State lotteries.

(b) No, S8ir.

Lals Raj Kanwar: May I know what is the practice in this regurd in the
U.K., the U.S.A., Canada, Australia and other countries?

Mr. 8peaker: Order, order. He wants worldwide information.

HaRIJAN SoHOOLS IN BHOPAL

*1074. Thakur Lalsingh: Will the Minister of Education be pleased to state:
(a) the number of schools for Harijans in Bhopal; and
(b) the number of Harijan students in each of them?

The Deputy Minister of Oommunications (S8hri Khurshed Lal): The infor-
mation is being collected and will be laid on the Table of the House in due

sourse.
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Hiwpr aAND Urpu PRMARY SOHOOLS FOR GIRLS IN BROraL

*1076. Thakur Lalsingh: Will the Minister of Education be pleased to
state:

(8) the number of Hindi and Urdu Primary Schools for girls in the villages
of the State of Phopal having population of less than 1,000 persons; and

(b) the number of girls studying in these schools and how many of them
are of Scheduled Castes?

The Deputy Minister of Communications (8hri Khurshed Lal): The infor-
mation is being collected and will be laid on the Table of the House in due
course.

PersONNEL IN MADRAS CUsTOMS

*1076. Shri Rathnaswamy: (u) Will the Minister of Finance be pleased
to state how many preventive officers are working in Madras Customs
Department?

(b) What are the qualifications prescribed for these posts?

(c) What is the representation given to Scheduled Castes in these posts?
The Minister of Finance (Dr. Matthai): (a) 28.

(b) Graduate of a recognised University.

(¢) Out of every thirty vacancies in the posts of Preventive Officers in the
Madras Custom House filled by direct recruitment, three are reserved for
Scheduled Castes subject to availability of suitable qualified candidates belong-
ing to these castes.

Bhri Rathnaswamy: May [ know how many members of Scheduled Caste
have been appointed in the Madras Customs Department?

Dr, Matthai: T understand that at present there is just one officer belonging
to the Scheduled Caste.

Shri Rathnaswamy: What efforts have the Government of India taken for
getting adequate representation for the Scheduled Caste members in those
posts?

Dr. Matthai: Last year we recruited three officers and one of them belonged
to the Scheduled Caste.

MBDIOAL TRAIWNING FOR MBN IN Lupy HarpiNg® Muproar CoLLmas

*1077. Shri Sanjivayya: (a) Will the Minister of Health be pleased to
state whether it is a fact that a proposal for sterting a second shift in the Lady
Hardinge Medical College for the benefit of men students, has been made in
view of the fact that there is no medical college for men?

(b) Was there any protest against such a proposal either from the womem
students or from the staff?

The Minister of Health (Rajkumari Amrit Kaur): (a) There has been, smong
athers, a proposal made for introducing a second shift system in the Lady
Herdinge Medical College. Thera was considerable criticism of this system af
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ttgetﬁ: meet;int%l of the Medical Council of India. The Government beig about
> over the management of this Institution t i i
reorganisation is under active consideration. whon the whole question of ts

(b) No.

_ 8hri Kamath: Have reports or representations reached the Minister that
girl students of the Lady Hardinge Medical College which is the only Girls’
Medical College in Asia are hoping for no change particularly in view (f the
fact that the Minister belongs to their own sex?

Mr, .8peaker: Order, order.

8hri Deshbandhu Gupta: May 1 know whether it is o fact that when this
question was copsidered by the Governing Body, the majority of membarg was

opposed to it?

Mr, Speaker: The hon. Member need noti bring in those proceedings. The
question is under the consideration of Government.

Shri Deshbandhu Gupta: May I know whether it is a fact that hon. Minister
has expressed an opinion favouring co-education and introduction of the second
shift in the Lady Hardinge College?

Rajkumari Amrit Kaur: If the hon. Member is referring to a speech that
I delivered at the Lady Hardinge College the other day, I advised the girls not
to be frightened of co-education but I did also say thati the entire matter was
still under consideration and no definite decision had yet been taken.

8hrimati Durgabai: 1s it one of the recommendations of tha University
Commission in their report that co-education should be encouraged at the

college stage?
Rajkumari Amrit Kaur: It is.

8hri Kamath: Is it a fact that over 95 per cent. of the staff and students
have protested against the conversion of this College into & co-education

institution ?

Mr. 8peaker: There is no use asking questions about reports appearing in
the Press. Members are expected to ask questions relating only to matters.

within the speciil cognisance of Ministers.

Shri Hossain Imam: May I know whether it is a fact that in nther Medical
Colleges in India co-education is being given?

Rajkumari Amrit Kaur: It is being given.

Shri Tyagi: Beforc forcing men students into this college. may I know
whether the susceptibilities of the girl students will be taken into consideration?

Mr, Speaker: Order, order.

I.A.S. axp 1.C.S. OrFICRRS

*1078. 8hri Deogirikar: (a) Will the Minister of Home Affairs be pleased
to state the number of I.C.8. officers and I.A.S. officers in India?

(b) Is there any distinotion in the salaries and other privileges between the
two? 1f so, what?
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The Minister of Home Affairs and the States (Sardar Patel): A statement
giving the information osked for is laid on the Table of the House. [See dppen-
diz V, anneaure No, 50.]

Maulvi Wajed Ali: What is the position of the former I.C.S. Officers now

holding judicial posts like District Judges and Additional Judges, under the
new scheme ?

Sardar Patel: There is no change in their position.

AYURVEDIC COLLEGES

*1079. 8hri N. Snatak: (a) Will the Minister of Health be pleased to state
which are the places where Government Ayurvedic colleges are situated?

(b) Do Government grant any financial assistance to the privately mansged
Ayurvedic colleges” '

(¢) If 80, what are the names of those institutions and the umount paid to
each?

The Minister of Health (Rajkumari Amrit Kaur): (a) State (Yovernment
Ayurvedice colleges arc situated at Gauhati, Patna, Baroda, Madras, Trivandrum,
Hyderabad (Dn.), Lucknow, Gwalior, Jaipur, Udaipur, Mysore, Worli (Bombay)
and Sira Sikandrabad (Dn.).

(b) and (¢). The Central Government do not grant any financial assistance
to privately managed Ayurvedic colleges. A statement showing the nameg of
the privately managed Ayurvedic colleges and the amount of financial assigt-
ance paid by Btste Governments is laid on the Table of the House. [See
Appendiz V, anncxure No, 51.]

¥z Mfa= 7w a1 g@R, F@TaF oot F1 awew @, st
ANE G AAF FIfST a7 # a1 a1 @Y g L

8eth Govind Das: Do Government contemplate to set up a State Ayurvedie
‘College in Delhi?

TEEATY Aqq F ;. RN F X F )y g5 @ F% A90
AR AT A &, e o argdfes fed e gw W W
® Fgt a7 7% o 78 I &
Rajkumari Amrit Kaur: There is no such proposal for Delhi at present under

the consideration of the Government, but I shall be glad if the proposed
Ayurvedic Research Institute could be set up here.

A5 Mig 17 7a1 A faed) & sfage 7 sgafes &83-
o gaar ar 397 faedft & uF ggifes FfoT aa & g F W
1§ QoA Wl g °

Seth Govind Das: Has the All-India Ayurvedic Conference which was held
in Delhi sent any proposal to the Government for the establishment of an
Ayurvedio College here?
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AT AT FIT: S g, TF QAT I A 4V 0

Rajkumari Amrit Kaur: Yes, Sir. They had submitted one plan.

ST wTefeg 1 W @A ggEar A% gt wfesl ® &
ot § aaT S F A A Ag wiw FT A ohdr & fr owET wwd ww
F1 ¢ AT Iaa1 Fa71 § fowar s axardy sgafes sfow #1¢

Thakur Lalsingh: While giving financial assistance to the privately mansged

Colleges, is it looked into that their standard is sufficiently high, thut is, it is
at par with thut of the Government Ayurvedic Colleges?

TIHATY 947 F: FFET TEAAMFTTAE |

Rajkumari Amrit Kaur: This rests with the State Governments.

Shri Dwivedi: Do Government propose to place the graduates of shese
Colleges on a par with the graduates of other Medical Colleges?

Rajkumar{ Amrit Kaur: When they have the requisite qualifications, yes..

8Shri Deshbandhu Gupta: May I know whether the attenlion of the hon.
Minister hus been drawn to the existence of an Ayurvedic College, vir., the-
Ayurvedic Unani Tibbia College, in Delhi, which was founded by the late
Hakim Ajmul Khar, and whether it is a fact that that instilution is ahnost

going to dogs and the Government has not don. anything so fur to save the-
institution ?

Mr. Speaker: I would not allow any expressions of opiniong like that.
&5 iifa= a0 A sfgs weiw sTrdfew | anied §
- ORI & AIHA WA § 99 9 G 7 forg v a% g g !
Seth Govind Das: How long will it take the Government *o arrive at &

decision on the scheme submitted to them by the AllIndia Ayurvedia-
Conferenco?

TAFATN FHT FT A 7 o9 § a5y o 5% fzav § frva &
IR F mEidr A faare st @ &

Rajkumari Amrit Kaur: I have already informed, that the Governmensd are
considering this matter,

Shri Deshbandhu Gupta: May I ask, Sir, whether Government have reeeived
any representation from the staff or the students or the trustees of this insti-

tution requesting thut Government should take over the management of tha
institution ?

Rajkumari Amrit Kaur: T have received representationg from the rtaff and
studenis bué not from the trustees, and it is difficult. in fact impoasible, for
Govarnment to move in the matter of taking over a private trust.

Shri Joachim Alva: Is the expression ‘going to dogs’ parliamentary?

Mr. Speaker: Order. order. It is, when used wilh reference to mutters
other than concerning Members.



1034 PARLIAMENTARY DEBATES [28rD Mar. 1950
ArcreTE House

*1081. Shri Kamath (on behalf of Dr. Deshmukh): (a) Will the Minister
of Health be pleascd to state Whether it is a fact that the Alcrete house invelving
aluminium components is proposed to be redesigned?

(b) Is it a fact thav more experts will be invited from the consulting firm
in England for this purpose and if so, how many?

(¢) What will be the probable duration of their stay in India¢
(4) What will be their salaries and allowances, if any?

The Minister of Health (Rajkumari Amrit Kaur): (1) The roof only is being
redesigned to eliminate the use of aluminium components,

(b) Two experts have been invited to train Indian Draftsmen and junior
Engineers in design work.

(c) Probably about six months.

(d) Government have no precise information, but the salaries and allow-
ances of the experts will continue to be paid by their firm in the. United King-
dom. The entire cost, of their visit to Indin will, however, be reimbursed t«
the firm by Government in accordance with the agreement with the firm.

Shri Kamath: Ts it a fact that the Managing Director of the Housing Factory
hag agreed to pay the Consulting Firm for the aluminium components required
for the first one thousand houses, twice the normal cost, contrary to the agree-
ment made by the Government of India with the Consulting Firm? '

Rajkumari Amrit Kaur: Aluminium has got to be used for the first one
‘thousand housecs, and after that no more aluminium will be used. The cost
-of aluminiura has gone up because of the devaluation of the gterling and there
were other.circumstances also which could not have been foreseen. For the
rest, nothing has been done by the Manager; everything is done according to
the agreement with the firm,

8hri Kamath: May I know whether there is an agreement thai the salsries
-and allowances of these experts will be reimbursed by Government? Is it nos
a fact that under the agreement these experts would be paid at the rates yre-
vailing for first class Government officers and not more?

Rajkumari Amrit Kaur: No, there is no such agreement. Thev are paid
according to the nalaries that the firm gives them.

Shri Kamath: Is it not possible to secure the services of Indian engineers
to redesign at least the roof portion?

Rajkumari Amrit Kaur: We have not got, the experts who ean do the work.

Shri Kamath: Has any attempt heen made to secure the services of Indian
-engineers ?

Rajkumari Amrit Kaur: Tt is not possible to get experts in India for work
which has never been carried out in Tndia.

CHARGES BY CoNSULTING FIRM FOR PREFABRICATED HOUSES

*1062. 8hri Kamath (on behalf of Dr. Deshmukh): (a) Will the Minister .of
Health be pleased to state whether it is a fact that s sum of £10,000 is pro-
‘vided in the original estimate submitted by the consulting firm for their feee
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and service charges in conneotion with the erection of the Government Housing
Factory?

(b) Is it o fact that the consulting firm has now presented a bill of over
forty-seven thousand pounds (£47,000) for services so far rendered?

The Minister of Health (Rajkumari Amrit Kaur): (a) Yes. It was, however,
also pointed out by the Consultants that this was only an estimated figure based
on past experience and that they would charge a sum based on the actual cost
of the services provided plus an amount of overheads hased on the figure for
similar work in the United Kingdom for the British Government.

b) No. In January this year the Indian High Commissioner’s Office in
London estimated that the sum to be paid to the Consultants during the year
on account of their technical services would be £24,000. Particulars rcgarding
the amounts claimed and paid are being ascertained from the High Commis-
sioner’s Office.

Shri Kamath: Ig it a fact that the Consulting Firm sends the bills here first
before presenting them to the High Commissioner for paymens and getting
them passed there?

Rajkumari Amrit Kaur: No, Sir. That is not so.

8hri Tyagi: Will Government institute an enquiry into the whole scandal
of prefabricated houses? ’

Mr, Speaker: Order, order.

Shri Tyagl: In view of the repeated statements made in this House, will
Government! consider the feasibility of appointing a Committes to inquire into
the manner in which this factory is being run and administered?

Rajkumari Amrit Kaur: No, 8ir. Government does not feel that there is
any recessity for an inquiry of this nature.
Shri Xamath: What are the grounds for Government's belief?

Mr. Speaker: Order, order. Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
L.AXDING GROUNDS IN RAJASTHAN

*1057. Shri Raj Bahadur: Will the Minister of Defence be pleased to state:

(a) the number of ‘‘landing grounds’’ constructed during the war time in
" Rajasthan;

(b) the number of such landing-grounds which are out of use now; and

(c) whather Government propose to reclaim these landing grounds for use?

The Minister of Defence (Sardar Baldev Singh): (a) 88.

(b) 80.

(c) Nob ab presend. ‘

Marzexrry AND CHILD HEaUrr SzRvioms

*1068. Shrimatl Jayashri: Will the Minister of Health be pleased o state
whether (Government have taken, or intend to take any steps with regard to the
following recommendations made by the World Health Organisation S8ymposium
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on Maternal and Child Health, held in Delhi from December 80th 1949 to 2nd
January 1950, namely :—

*'(i) that closest cooperation and integration, of projects should be main-
{aincd at every level between Health, Education, Agriculture,
Social Welfare, Labour and other Departments of Government:
tnd voluntary arganisations;

(ii) that, the highest priority in Government requests for assistance from
the UNICEF should be given to requests for developing and
strengthening “basic maternal and Child Health Services; and

(ili) that the appointment of a woman Adviser at the Centre and &
Deputy Director, Maternsl and Child Health in the states, would
lead to increased efficiency drive and despatch in the activities of
the MCH service’'?

The Minister of Health (Rajkumari Amrit Kaur): (i) This recommendation
will be kept. in view in connection with the implementation of health projects
for the care of mothers and children.

(i) The scheines to be taken up in 1950 with assistance from the U.N.I.C.E.F.
will be finalised as soon as definite information becomes available regarding the
grant to be mude to this country; this information is expected shortly. In
finalising India’s request to the U.N.I.C.E.F. due consideration will be given
to this resclution. The most important project under active consideration is
that of esinklishing n Training Centre at Caleutta in association with the All-
India Institute of Hygiene and Public Health in order to train ‘workers for
maternal and child health services for Asian countries as a whole. Of the total
number to be trained each year India will be able to secure admission for 50
per cent.

(i) A temporars post of Adviser. Maternity and Child Welfare, has been
oreated in the Directorate General of Health Services with effeet from July
1948, Tn Madri: and Uttar Pradesh posts of DNeputy Director, Maternal and
Child Fealth, evist and medieal women are holding these posta. In other
States, namelv, Orissa, Rengnl, Mndhya Pradesh and Punjab posts have been
cronted tn assist Toeal Boarda with health projects for mothers and children
aud medien] women have heen nppointed to these posts but the status of these
officerg is not that of Depnty Director Health Services. The: attention of the
i ate Governmenis will be drawn to this recommendation.

RurAL UNIVERSITIES

*1072. 8hri Satish Chandra: (a) Will the Minister of Education be pleased
to state whether the University Commission has recommended the establish-
ment of rural universities in the country?

(b) Has any scheme for starting such an university been worked out?
(c) When is the first university of this kind likely to be started?
The Deputy Minister of Communications (Shri Xhurshed Lal): (a) Yes, Sir.

(b) and (c). The recommendations of the Commission will be oopsideted
after the views of the Siates, the Central Advisory Poard of Bducation and
the Tnter-Universitv Board have hecome available. The attention of the hon.
Member is ipvited to the reply given to Starred Question No. 75 on 24th

February,, 1950, !
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TAXATION ON INcoME FROM TEA

+1080. shn Barman: Will the Minister of Findnce be pleased to state:

() whether a certain percentage of income from tea was formerly exempted
from Income Tax on the consideration that such percentage was income from
Agriculture; '

(b) whether recently by exeoutive orders the rule has been changed and the
whole income from {ee. is being taxed now; and

(c) whether it is a fact that by such changes, a certain percentage of incomse
is being taxed both by Centre and by States?

The Minister of Finance (Dr. Matthai): (a) to (c). The hon. Member is pre-
sumably referring to dividends received by share.-holders of {ea scompanies.
The Central Board of Revenue, in 1989, gave an executive interpretation that
60 per cent. of the dividend received by a shareholder of a tea company should
be treated as agricultural income and exempted in the shareholder’s hands.
The Government of India were advised in 1948 that the interpretation was in-
correct in law. Accordingly, the Income-tax Department have been instructed
to follow tha correct law, according to the legal advice. The Government of
India are not aware of any Part A or Part C State which taxes any portion of
a dividand as agricultural income.

SoHEDULED CasTES IN MINISTRY OF HOME AFFAIRS

121, Prof, Yashwant Rai: Will the Minister of Home Affairs be pleased to
state:

(a) the number of Gazetted Officers in his Miniatry;

(b) the number cf Assistants and Superintendents;

(c) the number of senior-grade and junior-grade clerks and stenographers;
(d) the number of scheduled caste in each of the ahove categories;

(e) whether the number is not as reserved for scheduled castes; and

(f) what special gteps Government propose to take to fill in the reserved
quots under the spirit of article No. 885 of the New Constitution?

The Minister of Home Affairs and the States (Sardar Patel): (a) to (d). A
statement is laid on the Table of the House.

(¢) The hon. Member seems to be under some misapprehension. No quota
or proportion of the total number of posts in any grade is reserved for Scheduled
Castes or for any other communitly. Reservation only applies to vacancies as
they arise. A proportion of vacancies is reserved for Scheduled Castes pro-
vided sufficient number of suitable candidates of that category is available.
Thig reservation is being strictly adhered to.

(f) No special steps are necessary Aas the exigting orders and practice are
in accord with the spirit of the Constitution.
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STATEMENT

(a) The number of Gazetted Oficers “(a) 22

in this Ministry (s. e. Ministry
of Home Affairs) ;

(b) The nu uber of Assistants and (b) 116 and 18
Superintendents ; respectively.

(0) The number of senior-grade and (o) 4 senior-grade and
junior-grade olerks and steno- 161 junior-grade olerks ;
graphers ; and 20 stenographers.

(d) The number of scheduled caste (d) Gazetted Officers. Nil
in each of the above categories. Superintendents. Nil

Assistants One.

Senior-grade olerks. Nil.
Junior-grade clerks. Three
Stenographer. One.

CoxsuMPTION OF FILMS BY GOVERNMENT DEPARTMENTS

122, Dr. M. M. Das: Will the Minister of Information and Broadcasting be
pleased to state:

(8) the totul consumption of films by the different Government departments
during the years 1948-49 and 1949-50; and

(b) whether the films required by the different Government departments,
ore brought from the local market or are they imported?

The Minister of State for Information and Broadcasiing (Shri Diwakar): (a)
The hon. Member is presumably referring to the consumption of .nexposed
cinematograph filin. In 1948-49 the total consumption amounted to 25,88,041
lineas feet and in 1949-50 up to the end of January 1,15,68,188 linear feet.

(b) From the local market, except for a small quantity imported direct by
Defence Ministry. '
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PARLIAMENTARY DEBATES

(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 23rd March, 1950.

The House met at a Quarter to Eleven of the Clock.

[MR. SPRAKER in the Chasr]

QUESTIONS AND ANSWERS
(See Part I)

1145 AM.
PAPERS LAID ON THE TABLE

AMENDMENTS 70 GENERAL ReaurLaTiONs or IwposTaiaL FINANCE CORPORATION
or INDIA

The Minister of Finance (Dr. Matthai): I beg to lay on the Table a ocopy
of certain amendments to the General Regulations of the Industrial Finance
Corporation of Indias, in accordance with sub-seotion (8) of section 43 of the
Industrial Finance Corporation Act, 1948. [Placed in the Library. See No.
B.75,50]

AMENDMENTS To PuBLic Desr (CBNTRAL GOVERNMENT) RuLEs, 1946

The Minister of Finance (Dr. Matthal): I heg to lay on the Table a copy
of cerasin amendments to the Public Debt (Central Government) Rules, 1946,
in accordance with sub-section (8) of Bection 28 of the Public Debt (Central
Government) Act, 1944. [Placed in the Library. 8ee No. P-76/50.]

ADMINISTRATION REPORT OF INCOMB-TAX INVESTIGATION COMMISSION

The Minister of Finance (Dr, Matthai): I beg to lay on the Table a copy of
the Administration Report of the Income-tax Investigation Commiasion for the
yeur ended the 81st December, 1949. [See Appendiz VI, Annexure No. 50].

FINANCE BILL—oonold.

. Mr. Speaker: The House will now prooeed with the further consideration
of the motion moved by the hon. Dr. Matthai yesterdsy that the Bill to give
effect to the financial proposals of the Central Government for the year beginn-
ing on the first day of April, 1850 be referred to a Belect Committee.

8hri B. Das (Orissn): The House has voted Rs. 837-88 crores to the hon,
Minister for Finance so that he and the other Ministers can spend that amoun$
as they like. Now, the Finance Bill is before us for consideration and we have
to vote thad supply.

(mzl) :hilul.J
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The Finance Bill, as it is drafted, will entitle the hon. Minister for Finance
to collect Rs. 847 crores; but he has been generous enough to give certain
reliefs to the industrislistse and upper middle olasces and he has reduced the
surplus to 181 crores. I see an under-estimate of revenue everywhere. I
feel he will get more from Customs, more from the Union Exaige Duties
and more from the Income-tax. As could be seen from his Budget ot ¥949-1950,
there was a surplus of 18 crores over his original estimates, and I do predict,
and we can verify this next year, that his Budget of 1950-1951 will bring him
& surplus of 15 crores.

My hon. friend the Ministér for Finance has Beéen very unkind to the pro-
vinces. He has become charitable at the cost-of the provinces. He has sought
to bring capital for industrial development; but out of the 15 crores that he
is going to give by way of relief to' the: upper- middlé oclasses and the industrial
clasges, T7-105 crores, according to his own estimutes, comes from the provinces
a8 that amount would be reduced from the share of Income-tax due to the pro-
vinces. Poor as I am, poor-as Orissa is, I lowd 21 ldkhs by this one stroke of
pen of my hon. friend the Finance Minister. As I estimate the Income-tax
revenue t0 go up, my province will be losing something like 80 lakhs as its
share from Income-tax. This is a very-big sum.

1 would like the Belect Committee to examine if the relief in taxation as
proposed by the hon. Finance Minister is fair and whether there are any other
methods by which we could give relief to a' larger number of people: It has
been suggested that some relief should: be given at the lower level of Income-
tax. Though I belong to the lower middle classes of this country, I am more
cohcerned. with the magses, with tHe tégiting milllons of peopld. What have we
devised to give relief in this first’ Republican era to the corhmon man? 1 woulM
suggest that the Finance Minister mdy by subeidy or b{ other mestts reduss
the excise duty or the oustoms duty on kerosene so that the poor man living
in hamlete and hills could have a little light for ten or fifteen minutes in the
evenings. That would show that the Congress Government. is out to do good to
the common multitudes, and not to the upper middle classes or the industria-
lista. In the Select Committee, I find people wWho are more concerned
with the welfare of the masses than of the classes and I do hope that
shey will examine and do something to give relief to the multitudes.

1 was very happy to hear the other evening: the promouncement of my hon.
friend Dr. John Matthai on mixed economy, on foreign capital investment and
other things. It wes a very solemm speech. T triéd to read it three times; but I
hiava not been able to see ligh't through-it. T am only very glad that my hon. friend
Dr. Mutthai is thinking of ‘mixed' economy'and thinking of doing good to the
vast nymber of people in the rural areas as my hon. friend Mr, Tyagi suggest-
ed yesterday. than thinking only of hesvy industrialisation which benefits
the few. 1 was also very pleased. to read an article in The Stateaman's editorial,
—a very well written one—on balanced economy and T would commend it for
perusal by every hon. Member. Unfortunately, when articles and editorials
ara written or fine speeches made on balanced economy, we are all of us grop-
ing in darkness and we cannot visualise what will be the real thing. I endorse
the conclusion of The Statssman that public opinion is likely to’record more
eonfidenoe in politicians than in industrialists. I ventare to suggest to my hon.
fend Dr. Matthsi to-place more confldence in our suggestions than in those
of the Federation of Indian Chambers of Commerce made in the gilded ball cf
the Imperial Hotel, where even an astute businessman like my old friend Sjt.
Ghanshyam Das Birla said that the Government must create the necessary
sitnation for the national prosperity, as if the guilty party in the country is the
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Government snd the industrialists have no patriotic and nationad! duty to co-
operate with the Government so that the necessary situation msy be created.

The other duy crititisms were made with regard to the duties of the Planning
Oommission. One is surprised to see that it will be an advisory body. We
have got too many advisory bodies. Even the S_tan'din’% Committees advise hon.
Ministers and we dre called Advisers. On the 20th, The Stateman—I am not
in love with THe Btaleiiun; I am glad when I find something good and I always
apprecidte it—advised the Government of India that at least one of the duties
of the Plaiihing Commibsion should be to control waste. It suggests that there
should be a Ministry of Waste or otHerwise, the Planning Commission should
ook to ecoriomy in the Government of India. If the Planning Commission is
not given executive powers but ig given only advisory powers, it will not be
gble to do anything and we know how powerful Secretaries are in the various
Ministries and to get sanction for a particular scheme of economy or develop-
Ihent in the Secretarint will be a tiresome job.

Even after hearing the speech of my learned friend the Finanoce Minister
1 am not sure that the Planning Commission will be able to look into the
riorities of projects or attend immediately to certain items of natjonal econocimny.
lowever, I was very grateful when he said that there will be mixed economy,
but the economy of the multitudes should be dissociated from the economy
of the few the urban industrialists, and I may state.that even a grest indus-
trialist like my hon. friend Sarder Baldev Singh did never visualite what
should be the pattern of rural development. We do not need any foreign capi-
1al for our patianal ceqpumy. It must.come from oux own millions end through
our own efforts. Ih that respect the Gavermmnent of Indis is guilty, for it bas
never created an atmosphere for the development of cottage industries in the
country.

When the Industrial Policy Resolution wag moved by the hon. Minister
of Industries twp years ago, some of us suggested that twenty, five per cent. of
the cnpifal'bu'gg t during o ;;di-tiéiﬂé;j'y‘ebt for industrial develppment should
go towands the dévelopthent of our rural economy and the. development of cot-
tage industries. Prof. Ranga may smile at my wgge'siim.‘ because he bus
got Re. 10 lakhs for the dévelopment of the handloom industries whereas
Tothing Las been done to develop any other form of rural industries. Unless
we do that this year.and the dext year, our national economy is thieatened, as
we are almost nesring the danger point.

The other day I suggested that thére should be a Minister for cottage indus-
tties and rural economy. Let him be a Deputy Minister, I do not mind. I
have found that they are as hard-working a8 our, Cahinet Ministers. Bus to
entrust cottage industries and rural economy to the Minister of Industry, who
is absorbed in development of aircraft and bery industries, is simply killing
the economy of our multitudes. The hon. Minister of Industries, l!J;(owsoever
gympathetic he may be towards cottage ipdustry, is more oz less engaged in
meeting the inordinate nhd unholy demands of the industrial people of this
country. )

1 suggesind the other duy, and I think indirectly my bon. friend she Finanoce
Minister confirmed it, that we need not have money. from America and the
Finance Minister has also said that there was little chance of money coming

from the U. S. A. He also suggested that there was a posstbility of money
comiug from the U K. 1 am not very much . interested in what the
U. K. will invest in India, when the U. K. is already holding 800
crores of our money that was left with the Bank of Englapd. Beaides the
T._ K. was respongible = for sbe , secession .of Pakistan from India and
oreating ull our troubles in the political and  economic spheres,
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whenever and wherever Free India has tried to act independently. I do nok
like thas investments from the U. K. should come here nor do I like my Gov-
ernment to purchase every thing from either the U. K. or the U. B, A. for the
sake of dollars, becduse there is always an underlying dominating and dictatorial
spirit in them towards India. If my hon. friend paid more attention to the
development of our cottage industries and our rural economy in the interests
ot national prosperity, we do not need to bother that there is a country known

as the U. K. or another known as the U.8.A. from which we are to
12 NooN expect capital investnent. You must multiply what you have got

in Arab-ki-S8arai hundredfold all over the country. The hon. Minister
of Industries has started a Central Cottage Industry Institute at Aligarh, as if
the whole of India will have a television eye to see what we are doing there.
If you want to spend five crores let us have in every Province two or three such
institutions like the ones you have in Arab-ki-Sarai and Aligarh. This foreigners’
idea of concentrating everything in Delhi or nearabout does not benefit the
countryside and will never benefit the masses.

As regards your capital goods do not be too jubilant with the thought that
the International Monetary Fund will give you loans at 4 or 4} per cent. or thaf
we must be wedded to American plants and machinery. There are other coum»
tries who have not got such a domineering or hectoring attitude towards Indie
a8 the U.8.A. has or the U. K. imitates. Why does the Minister for Works,
Mines and Power always think of buying his machinery from the U. 8. A. or
even the U. K.? There are on the Continent countries where better-manufactured
machinery and plants are available. Switzerland will supply you better electrical
machinery .and they have a nice and compact economy which the U.8.A. can
never dream of or the U. K., on account of past failures, will never concede.
Somehow my Government has not thought of the problem as & whole—what
will suit our security, our national development or our political development.
Why do we tag ourselves on to the U. K. or the U.S.A. I can never understand,
nor ever shall. I would rather purchase machinery from the U. 8. 8. R., by
means of & trade pact or a treaty with them in the near future. A human approach
must be made to this problem. Somehow at times I feel that my Government
II’JR?S 13 partiality for the U. K. and is getting more and more in love with the

I looked into our debt position. I found the same figures repeated, that
Pakistan owes us 800 crores of rupees and Burma owes us Rs. 48 crores. Are
they not going to pay us back with interest? I cannot understand why interest
is not added up year after year. I respectfully submit that from the day Burma
was forcibly separated with the dagger at our throat on the fioor of this House,
T have maintained that the debt which Burma owes us of Rs. 48 crores together
with interest should be a charge on the U. K. Government. We were subordi-
nates then. Did my hon. friend in the various conferences in London puf
forward that progosition? I do hope that we will have better and more cordial
relations with Pakistan in the near future. I visualise that things
are so moving that we are thinking more of a peaceful neighbour than of a
turbulent neighbour. Yet the hon. Finance Minister's Budget statement should
show us somewhere how much interest is due from them and that should be
added up every year. He must show that so many crores of debt plus interes
charges are nob being paid by the Government of Burma or the Pakistan
Government. I do not find any mention of any money we promised to give to
the Indonesian Government or of the money our Prime Minister promised at the
Ceylon Conference to help the Burmese Government. But these are our nation-
al asrets and the House has a right to know what are our real assets. If for
political reasons certain items have to be excluded. if expediency requires tha¥,
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I cau understand. But what I find is that there is & hesitation on the part of
, end fo supply the House with proper information. We are always here
0 guide the Government how to proceed in such matters.

8hri Damodra Menon (Travancore-Cochin): Many of the economic prm-
ciples involved in and arising out of the financial proposals have been discussed
st length and therefore I shall confine my remarks to one or two points only.
In spite of the severe criticism to which it was subjected, I think the financial
policy underlying the budget proposals is eminently realistic and it is well worth
a trial. The hon. the Finance Minister admitted very frankly that he derives
only a negative satisfaction from his policy and that it has been dictated by the
exigencies of the economic situation in which the country finds itself today. No-
body can say for certain that the tax relief contemplated in the budget proposals
will help and induce capital formation and investment in the direction we wand.
We can only hope that the desired result will follow. If it does not—and thas
is very important—the Finance Minister has stated that he will have to think in
terms of a more radical policy. I welcome that attitude, for I think in the long
run our economic salvation lies only through the way of compulsion and re?-
wmentation. The Finance Minister himself feals it, I am sure, because in his reply
to the debate on the Grants for the Finance Ministry he gave us a warning that
there is no half-way house between economic democracy and economic dictae
torship. That gives us a chuallenge that: is involved in the present oconomio
situation. I would like to express it in a different way because I do not like the
totalitarian sting of the word ‘dictatorship’. I would say that we have all »f us
to contemplate at present as to how far our ideas of economic democracy and
economic planning will go together. If we want rapid economic progress in
this country of ours, with its appalling poverty and all the rest of it, we will
bave to submit ourselves—every section of our economic life and structure will
have to submit itself—to a kind of regimentation and alse compulsion. Plan-
ning involves submission to & pattern, and both capital and labour will have to
submit to the plan that our Planning Commission will be placing before the
country. Therefore, I welcome .the Finance Minister’s statement that he will,
when the time comes, think in terms of a revolutionary policy and also, if
necessary, of compulsion and regimentation. )

T go now to another point. The tax relief contemplated in the budget pro-
suls is.intended to induce capital formation in the highest income groups. As
stated earlier, it is well so far as it goes. Even as an experiment we can try

it, because if it fails we can profit by our experience in that direction. But there
is a still larger field, namely, of the middle class and the lower middle class
income group whose potential capacity for capital formation has not yet beem
properly tapped. In this respect my suggestion is that we bave to think in
terms of altering radically our land policy. I know that land policy is a matter
that concerns the State Governments. But the Centre can give a direction in
this behalf and a lead too. Let me explain this point a little further. Mosb
of our middle class people have a tendency—T would even call it a habit—of
investing their capital, whatever earnings they have, on land. They do fo nob
with a view to become agriculturists themselves. They want adequate rcturns
for the capital they invest on land. If we ocan by some method divert this
eapital to industrial channels, I am sure our industrial development will be
rapid. And that can be achieved, I venture to say, by reforming our land
tenure in such a way that it will prevent absentee landlordism. I am sure tha®
our Planning Commission will give a high priority to land reform and that i6
will lead the way to the proper investment by this class of our income group.

T want only to touch on another point which has been dealt with at lenﬁﬂl
by my friend Mr. B. Das,—I mean cottage industries. The Finance Minister has
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stated that he believes in decentralisation of industry, that it is by a balancing
of lurge-scale industries and small-scale industries that our national economy
cun be planned and developed on healthy lines. Now, we are all talking in
terms of cottage industries: everyone does 1t. Byt I have my doubt whether
the Centrul Government and the State Governments uare really serious about
this matter. We have to tackle the problem of decentralisation of industry and
development of cottage industries on the basis more of internal self-sufficiency
theu of external marketing. I know several of our Members here have been
asking questions and also pressing the point that we must try to push the pro-
ducts of our cottage industries outside and have a market outsidé. It is well
und good to have & market outside for our cottage industries. But essentially
and mainly we have to think in terms of self-sufficiency and also of producing
shings for our own home market. ’

In this connection we have also to consider—and that is a fundamental ques-
tion —as to how far the products of cottage industries can satisfy our basic needs.
Mahotins Gandhi thought of khadi as a basic industry. His idea was that the
entire cloth need of the country must be met through this industry. Now I
ask the Government how far they have been dble to ‘carry this policy through.

The other day my hon. friend Mr. Khandubhai Desai made g suggestion about
reduzing the duty on mili cloth and the hon. the Finance Minister gave him
s right retort. Now, I am going to make a suggestion in the contray direction.
I would suggest that the excise duty on mill eloth must be increased gradually
—1I do not say all of 8 sudden,—but from year fo year it must be increased and
:te money realised from this source must be distributed to provinces, so thay

ey may finance, encourage and develop sohemes of khgdi production. This
mav seem rpther drastic, but I would say that during a period of years we
may fix, the excige duty on mill ploth must be so enhanced that it will not be
possible for anybody exnept the very few rich people to buy mill cloth in the
home market. What about our textile industry, you may ask me. My reply
i8 that the textile industry may cater to foreign markets. We may even reduse
all duties on mill cloth that is being sent out, but if we are serious about khads
we must see that there is no competition between mill cloth and khadi in the
home market.

Now, if we do not think in terms of such compulsion, it is better for us h{
give up entirely the idea of khadi. It is no use talking in geason and out o

season that we believe in khadi. It further involves an essential principle.
That is why I am referring to it. It means that if we are serious about decen-
tralisation of industry and also development of cottage industries, we must
have such plans for the development of our cottage industries as will work well
and satisfy the needs of the country—I mean the basic needs. We have to take
this problem in right earnest and not take it easy. Therefore, I hope the hon.
the Finance Minister will think in terms of increasing the excise duty on mill
cloth for home consymption. ' ' K

§hri H. V. Tripathi (Uttar Pradesh): Let me express my gratitude ta you,
Rir, for giving me an opportunity to plagce my views before this House. The
preparation and presentation of the Budget is a technical task. 'The nature of
the financial proposals diffe:s according to the social and economic structure of
every country. The Budget of every country can give you a peep into the
geo-politics of that conntry and also the social and economic urges and emations
that prevail st that particular period in thet country. In order to understend
these objective urges, we have to go into the background of how the present
polisical order has been evolved and the social apd ecanqmic commitments thad
w9 have made to the masses. ' :



YINANCR BILL 2027

India has passed through many vicissitudes. The feudal structure, long
liquidated in European and American countries, wes maintained by the artifi-
cial ‘respiration given to it by our old British masters. The Princely Order,
the Lamindari system and the Jagirdars represented this feudal order. This
has now been liquidated to a great extent and whatever remeins is in the pro-
cess of liquidation on the overthrow of our British masters.

Who was responsible for this overthrow of the British yoke? It is admitted
thut it was the Congress which raised the banner of revolt and large mnsses of
people—men and women—flocked under its banner. A socio-political content
was given to the revolutionary movement which generated, or was responsible
for generating, and upheaval culminating in the exit of the foreign rulers. The
political content of the slogan was complete with the establishment of 8
Bovereign Democratic Republic. Not only the political but the social and
economic aspects of the revolutionary slogans got their recongnition in the
Declaration of Fundamental Rights and the Directive Principles of the Cons-
titution. These revolutionary musses are today standing at your door to look to
the specific performance of the undertakings so solemnly given by those repre-
senting them. 'We have to test our financial proposals in the light of the pledges
given and expectations created in the minds of thesg revolutionary masses.
We have asgured these p,eople a society based on the principle of justice, liberty.
equality and fraternity in the form of a Preamble to the Constitution. We have
besides other things assured them of adequate means of livelihood in the
Directive Principles.

Viewed from this angle, we find that there is large-scale unemployment
in the ocountry. Nearly one-third of the people are still living under
conditions which can be comparpd to slum  conditions. They  are
living in a semi-starved condition. %’ho are these people? They are the pto-
ducing section. '

As regards the hope for the future, our tests are manifold. We know, having
derived bad legacies from the past, that we cannot immediately give our mpsses
something for the presen$, but we are hoping to give them something in the
future. We have to test she Budget before us in the light of what is in store
for the masses and what relief they should get. For the present, we have to
test the relief proposals oontsined in the Budget presented by tbe bon. the
Finance Minister.

The first fundamental difference 1n approach ariseg from a consideration of
who is the producer—whether it is the financier who simply collects $he money
of the pegple and gets it invested in industry, or whether it is the aotual ig-
vestor, i1.¢., the middle classes, or whether it is the worker, t.c., the labour. An
industrialist is actually a financial sn¢repreneur or manager of industry. I
submit thet jt is the other olagses ihet matter. That shoyld he our appreash
and that is the approach which I consider to be the right one to solve our prob-
lems. We find from the financial proposals that the relief has been mostly
given to the industralists while the other two seotions of the society have been
sbsolutely left out. It may be stated that it was by this section
of the society that the revoluntionary struggle for emancipation from
foreign yoke was rmaised amnd in order to protect Wwhose interests the
Fuudamental Rights and Directive Principles were embodied in the
Constitution. More than 83 per cent. of the national income is
derived from land, about 10 per cent from the cottage industries and only
6 per cent. from the large eonle industries. While en incentive
is given to these financial entrgpreneurs or managers of industry as
I prefer to call them the basic producer has been completely overlooked and
sbsolutely ignored. A manager of an industry has a very subfle way of extract-
ing these concessions. He threatens; he cajoles; he humours; he flatters. I
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hava no hesitation in saying that we have become frightened and have surren-
dered. The other two sections of the society cannot have recourse to these
tactics. They grumble. And if the leadership has no foresight, they, ultimate-
ly, resort to the only weapon, that is, revolt. I am afraid we are leading them
t, that road.

The other anyle from which we view this Budget is whether it has thg cupa-
city to organise our economy in such a way as to create or bring into existence
a state when capital formation or investments are available. So for as that
point is concerned, we find that we are not in a position even to provide employ-
ment for those who exist today, let alone those coming hereafter. The popu-
lation of this country is increasing by 50 lakhs every year. Even if we take 2
lakhs as the population which can be provided for by the industry, the big in-
dustry which has been given so much incentive, even then we need at least 100
crores a year. According to the Eastern Economist we have been able within ten
years (1939-40 to 1949-50) to create capital formafion of 26 to 27 crores only per
annum. We need four to five times the capital amount to resolve our problems.
That means that our economy which is pegged on to big industries has to be
reconsidered. We have to think as to what is that fundemental principle on
which we can go ahead. After all there are cottage industries. For twenty
yoars past the country has rallied round the cottage industries. Japan is the
instance of a country which has been able to solve her problems ou the basis
of cottage industries.

st wewe:  wT (Sir), 78 7g® AT U6 1 A9 avw & e F eyt § ) R W
¥ A § T v & | T [ TR ATeRT A §, AT AY AT AT § | qEwT A
¥ Qa7 orar § fir qgd o T rETd Y € A7 N Wy I arhw ey w1 @ IR
ATE FgX T HX AEHT &7 q¢ qg g fF W W d7v w77 amew )

* * * (] [ ]

Mr. Speaker : The hon. Member may now come to the Budget.

ot wew ﬂwm%ﬂqmﬁuqnﬁmiqwﬁmw@n

Mr. Speaker : Lot him proceed further on the Budget.

N wewT: Il M gre § wrgrea fae T war § 1@ X F qR) 9g w1 § 6
g ¥ W § s o Rgrel & e § I el off e W wified ag A fea @)
w q fggeam § s e a8 § 3 0 @ @ (Grow More Food) &
g i oy arfere day WA & fod agey & wfird oy & | Sfie oy @y w7 o vy
T, M & ¥ arrer dar A @ I e Ay Fvt A &) I s T W A
¥ forerft gpfoad faeh wifgd ag 7Y faodt § 1 3% fod g & fod ol dror & fodt
W ¥w dur wifgd, N ¥® wxg Wfgd a TAdd ¥ Af faw Y 1 A ER T R
vt s dar v wifed I At ) < € 1 @ worg & agy @ wisareat dur e
¥ frad wg oqar s Fedt aTg ¥ A€ FT qwd W< Afes aTr Jow Tf) v wHy

(SERMMATI DURGABAI 0 ths Chasr)

N arrrer wyror duy gvar & o EET AN wrw frear & IEA A d AW ) W Ay
ATE § ¥ ITH AP w frear § 0@ TN Tk WY @S wov wifgd fie o we da

¢ Portion being offensive and defamatory expunged by order of the Speaker.
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£ g AT AR 7 TN A 47w ¥ o0 aEr wifed | wife o s dwr g
& s T & faed ¥ ot Frrrarr € S oy Y sty ey v @ S wTRTeTC WY
Y 39 FATH 7 N &7 freaT & a7 75T F9 QAT 8 1 Y g T QAT Wfgd | AT TR
AT At T AT RIS IH AR AT AT ATH ATY IF ATS 67 IHT AT ST FiroAw

afgd |

T, A & F T FE ¥ o sTEEd ¥ A awgT sy § ag W dar s
WS § &% %) 7ugdY ¥ T O /9 @< EY 7T § IE A% FIEET ORI & e A
AT § IR AW AT A TV A€ AT &1 A1 1@ a<g ¥ A9 AW &Y wreawT wk ¥ ot o
wgfoad wifgd o agfoad v frodh § 1 o € o, g o% iy § o fod sl
21 9T 3 fir 979 ST dww aga 13 T § 1 Aoy o for e § g o wv dwnt Ay
F @ & I 9T Wy A € 1 Ay R WY f S AT | W e AR G T w6 g
R e R W 81 AR gw agfens ag € ¢ fe ol § oes
ey %9 FT frqr # | Sfer 2gr F N S wd § I 9T AR N I 70 EE W
agTaT & a1 3F AR ¥ L AT firar & qE ¥ wTROETC Bl & fod age wfsT § | sy
Tz aga & frear g o @ ag wrew Har ¢ e on dar a1 Are e g F ol
T A 38 g A | T gt Tgra o grow vy @ § 6 g o W & o
frgdt w1 3w oo & fod Wt we Y v Y T ag wwd oo W TEd § SaTer
FA ¢, o Ot I grew & A ag o dww gy § A W O Wfed

1T 97 AW fir gwd M o1 G2 wATd § I dvw aeR ww < o ) we
N A F AR AL A8 F SF1 @A & I 9T A7 2wy wgr o wifirw F # 1 oY Ivwr ag
2og I F7 A7 wifgd | M g & Fw ¢, fomd arw go ot ) &, N we §, I
%9 T FT AT T8 FTE@E AT F 9 FW F@ 6 AN qA wifew A & og =
& 3R 7g I FT O W | T A 1 T F sy ¥R e 9} & fod agr ¥ St
N g8 N wpfeud ) § 1 v F fred g wiw ), fea QR @3 E, fis ot T
gel swwafid | agi S el Rl R AR & | N TR A ¥ A§ £ N
T & SPT § ITY AT GH ATE ¥ AAZ wTEA § 1 A 9gS I Jewy A ¥ femrw
w W EE W e @ AR SER fed amwy foreer wel ww & @ oW

Fon Tfed

e o A Y aga @ A § 1 frwgsw wre (Scheduled, Castos) & fod
w1 g et § e Lo wTe wyaT Twr § ot @ WOy v §, fndter vty (depress-
ed classes) ¥ | 3% fot v AR s TR to T TWT 4 Y WA TP ATEIR @
fed 3 o apfoad wifgd g 5o 3 T < & W 37 o fore darord o wifgd
g ITHY ATTR & 977 § TP $W & | €@ 1wy ¥ F qwetdz § sy won wg f fe
TR STRISTT B T A w1d w7 dwy ayray € ag o7 o0 wifgd T I8 wreneTe
ot W for? wgfeay & arit ofild awoh & ol
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(English translation of the above apeech).

Bhri Bhatkar (Madhya Pradesh): At the very outset, I have to say some-
thing about my name. I .have been called by the name of ‘' Bhaatkar’, but
my name is not ‘'Bhaatkar”. My name is ‘‘Bhatkar”’. In the olden days of
Rajas and Chieftains, a sect of people who recited songs in their praise were
called “Bhaats'" (ministrels). **Bhaatkar’’ means ‘‘Progenitor of Bhaats™.

« - L g * L 4

Mr. Speaker: He may now come to the Budget.

8hri Bhatkar: So 1 would request that such a distortion of name should
not occur,

Mr. 8peaker: Let him proceed further on the Budget.

8hri Bhatkar: With regard to the Finance Bill which has now been present-
ed, I havs to say this much that nothing has been done to beuvefi; the people
living in the rural areas. Today food is the primary necessity of the whole of
India and strenuous endeavours are being made to grow more food. But those
who till the land—who grow food—are not in a better copdition today. They
do not get all the fucilities which the Government should grant them: They
are not getting the requisite financial assistance from the Government for
purchasing their ploughs and seeds, and for this reason that mnuch quentity
of foodgrains which was expacted is not being produced. Consequently, it has
given rise to many difficulties and on account of which they cannot properly
look after their' work and are unable to grow more food.

{SmriMar: DuscaBar in the Chair)

The Government should look to the foodgrains thet are produced and their
procuremcrt price. To-day they are paid very low prices. The Government
should ut least consider this aspect that the commodity which is produced should
be purchased in the market on their behalf. Because when the foodgrains are
produced and sent to the market for sale, the price at which these are procured
is veryv low and, consequently, the cultivators get less meoney. Put this
should not be the case. When the cultivator gends his produce for sale in the
market, h: should be handsomely paid for the commodities brought by him.

8Secondly, the agricul¢ure] labour too who work in the field demand meore
wages from the cultivators. And after paying their wages and $aking into
account all the ingidentsl expenditure that is incurred, it would be found that
ultimately nothing is saved by the culfivator. 8o, even if you ece this from
this perspective, yoy will find that the oultivators do not get all the facilities
which they should. Not only this much, there are obstacles for them every-
where. You will see that the incidence of taxation has been consideraMy in
creased in their cese. Today it is the poor people living in the rursl grees only
%o have to bear the brunt of heavy taxation. You may take the Postal side.

atever increase you have made in the rate of postage that primarily affects
the agriculturist community only. The only concession which you have given
is that the rate of local letters and post-cards has been reduced. But it is
the agriculturists only who are hit hard by the increase in the rate of posv-card
by one quarter pf an anna or in that of letter frqm one apna and six pies
to two annas. You may not feel it much and obviously it so appears that it
does not matter if the rural people have been made to psy one or two pioce
more. But in view of the fact that the people in rursl areas are placed in
such s bad condition that they cannot even afford to buy kerosene oil and th
produce light by burning firewodd, T would urge that some relief should be
given in this tax which has been raised.

You will now gee that you have reduced the texation in respect of smell
businessmen. But you are trying to increase the taxation in the case of

* Portion being offensive and defamatory expunged by order of the Speaker.
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people living in the villages and small hamlets. Thus, some relief in tuxation.
should be granted to them. You have tried to do'an injustice by increasing the
taxation in respect of the people living in the rural areas—those who do nct
own anything and are quite penniless—and by giving a corresponding relief to
the big factoty ‘owners. You will see that the people in the villages have not
been provided with any educational facilities. There are many such villages—
there are many such {namlets—where no educationul arrangements exist. No-
arrangements have been made there for their benefit. So these are the warious
aspects. You expect every sort of help from the villagers. But it is the
primury duty of the Government to make necessary arrangements for their
protection and you should take all possible steps in that direction.

Apart from this, there are many other things. You have provided a sum
of Rs. 10 lakhs for the Scheduled C'astes while there are six crores of depressed
elasses living here.  You may just see that you have allocated a sum of Ks. 10-
lakhs only for their benefit. 8o, no facilities have been provideq for such
a large number of people and the money which should be spent over them
is far below the proportion of their number. Thus, I would like to request.
the Government that they should reduce the rate of post-card which has bee
raised in the case of agriculturists and they should be given the msximug.
possible facilities. - '

Shri Rathnaswamy (Madras): I feel that T ehould congratulate the hon.
Dr. Matthai for havihg presented s Budget which would take us out of the
woods. It is a Budget which has to utido the machinations and the mischief
of the Liaquat Ali Budget of 1047. In this Budget I see o silver lining in the
dsrk clouds of crises and calamities. Indeed it is a Budget which bas go$
many finer points in it. But I am constrained to say it is only a busipessman’s
Budget. Though there are some seeming concessiong made in it to the poor
classes, a close reading of the various proposals made therein would show tha®.
the poorer fclasses are doomed to od:'i:dappoitlt:x:rlz;:ugi.1 The cOncfQSions shown
jn respe cards gnd covers w not hel e poor people in any way.

hey pw;l\‘l' ‘%fxnfyogﬁelp the business community. The learned Doctor seems to:
repose too much confidence and trust in the mercantile community. T am
sfraid he will soon be disillusioned and disappointed. He does not realise that
it is the meércantile community that is largely responsible for the economie
deterioration ip the country. The war has certainly demoralised the inefean-
tile community and I may tell vou that there is no social conscience or social
outlock op the part of this community. Therefore the hon. the Finanos
Minister who expeits a ceftain amount of co-operstion from the :nercantile
classes is doomed to disappointment in the very near future. As we used to
play in our childhood by asking others to catch the nose in & roundabout way,
instead of directly, the learned Doctor thinks that by giving this incentive to
the meroantile clagses there will be greater production, that the cupjtal whick
is now hidden ard shy will come out for investment and that on accound of
increased production the poorer classes will be benefited. T am nfraid it is
not going to be sc. '

The legrped Doctor hse not taken into consideration the potentiality of
man-power. Instead he seems to have put too much Ieith in money-power.
The faot {s that it is man-power that has helped the economic advancemant.
of countries like Russia. Russia has played g'dominant role in these affairs.
It the Finance Minister ignores the potentiality and the power of the maeses.
I am afraid he is going to face serious disappointment. The relief given to
the industrialists and the capitalists of our country could have been diverted
towards the reorganisation of the industrics that are slmost dead. If thig
bad been ‘done”it would have gone & long way towards improving the village
industries and creating more employment in the countryside. It wowld haye
plleviated the economio suffering of the people also. "
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As I gaid the other day, the State canmot afford to be merely
police State and give protection alone to the people. Modern conditions have
become so complex and complicated that the State has to assume a certain amount
of social service outlook. It must become a welfare State so to say. 1if it
refuses to assume that social service outlook, it will only make the masses
.Bo out of the way and become pawns in the games played by the reactionary
forces in the country. There are very powerful reactionary forces at work
in our country, and if sufficient attention is not paid by ge State towards
alleviating the troubles and the sufferings of the people caused by centuries
of British domination and also by partition of the country, it would only spell
disaster to the Government. There are various reactionsry forces nt work in
wour country aud the masses will only play into their hands if enough efforty
are not made to redeem them from the shackles of economic slavery. In these
.circumstances it seems to me that the only solution for our economic ills lies
in nntioualisinf the key industries of the country. Even the Karachi Resolution
tas very clearly laid down certein principles with regard to the nationalisation
of the key industries in our country. I am afraid the progress inade in the
direction of carrying out these principles has been very slow and tortoise-like.

erefore great efforte remain to be made by the Government to improve the
economic condition of the people.

There are lot of problems confronting the country today. We have for
‘instance the problem of the agricultural lubourers. You know how the pooe
.agricultural worker is struggling hard to meke both ends meet. He does not
:get enough wages. Moreover there is still what is called slave-labour preva-
lent in some part of Temilnad. I refer to what is called the ‘‘Paunai’’ system
which is based on slave labour. Y do not know whether the Government would
dnstitute an enquiry into the condition of the agricultural workers in those parts
of the country.

This state of affairs as prevails in our country today is something that is
-derogatory to the very concept of a State of the type we have.

I only want to say a word about the pathetic condition of Harijans. I am
sfraid not even a token allotment hag been made for the amelioration of their
condition. It may be imagined by some leaders in our country that temple
-entry for Harijaps hag gone a long way towards giving status to this commu-
nity. But I may tell you that without economic status, temple entry will be
mere bunkum, and it will certainly not help the Scheduled Castes to keep pace
‘with the advancing communities of our country. Government are going to
be completely disillusioned if they think that temple entry by itself has given
‘status to the community of Harijans. Therefore, I say much has to be done,
much remains to be done, in respect of improving the economic condition of
the poor Harijans in the various villages of our country. Even Pandit Nehru
has said in his autobiography that abstract ideag of freedom and democracy
‘have abeolutely no meaning for the man in the street, that they should be
-assured their elementary necessities, and that the State must give this to
every citizen. This is particularly so in the case of a Republic like ours which
should guarantee social security and social justice to every one of its citizers

One minute more, and T will finish.

In oconclusion I will refer to the planning which is going to be taken up by
.our Government. 1 would only refer the hon. Minister of Finance to the
‘brilliant methods adopted by Boviet Russia in respect of planning. I would
also request him not to forget the human aspect of planning. Planning covers
0 many aspects, and I say that we should include the human aspect also.
“There is a lot of suffering going on in the land. In the villages the death roll
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is very high. So much has to be done to improve the general health of the

E:ople there, and also their economio oondition. Another thing I would like:

Mr. Chairman: The hon. Member has already taken fifteen minutes.

8hri Rathnaswamy: I only want to submit in conclusion that even demo-
cracy will be a mockery if the people are not sufficiently educated. Literacy
in our land is bordering on 10 per cent while the percentage of literacy in &
country like Russia is about 90. Therefore, it is ciear that much has to
be done if we are to bunish illiteracy from the land. Unless that is done,
democracy in our land will be a mockery and for the successful functioning

of democracy the people must be literate; otherwise adult franchise will prove.
to be a great failure in our country.

Shri M. 0. Shah (Bombay): Madam, I thank you very much for giving me-:
an opportunity of speaking on the motion to refer the Finance Bill to a Selech
Committee. I am a new Member of this House and I am afraid I will not be
able to contribute to the debate in the way in which seasoned parliamentarians
have done. However, having had some little experience in framing budgets,

of course on & very very small scale, I may venture to offer certain remarks and
make certain suggestions.

As the hon. the .Sreaker stated the other day, it is very difficult to speak
on the Budget generally in the short time placed at our disposal. I want to-

speak on many items, but as the time at my dispossl is very short, I will be very
brief.

At the outset, I will congratulate the Finance Minister on presenting to-.
us s surplus Budget though the anticipations were that there would be a huge
deficit. I oongratulate him also on the lucid and able manner in which he
presented the Budget, and thereby contributed to restoring confidence in the
economic structure of the country. The economic situation of the country was
deteriorating, is deteriorating, but I feel that the lucid way in which he has.
presented the Budget has prevented further deterioration.

Notwithstanding all this, may I be permitted to say that it will not be pre-
sumptuous on my part if I utter a word of caution. I feel and I am inclined:
to believe that the surplus that he has shown may be absolutely illusory. It
appears to me, that the income side hag been inflated and the expenditure side-
on certdin items has been deflated, and that is the way in which the surplus:
has been shown. If we take the income side, there are three main items of
the sources of revenue to the Centre—Customs, Excise and Income-Tax. From
Customs, he has estimated an income of Rs. 106 and odd crores. I am afraid’
his antisipations may not come true here, due to our control on the imports and
because of foreign exchange difficulties. There was a windfall in the current
year because therec was the Open General Licence and the liberalising of
Imports, but because of the difficulties in the matter of foreign exchange, I
am afraid the anticipated income from Customs may not turn out to be true.
About income-tax also, the hon. Finance Minister has estimated Rs. 182:62
crores. In the current year he has been able to get Rs. 149 crores. Put as we
all know, there has heen already a depression in the business world aud the
main source of income is from business, and as the hon. Minister himself ad-
mitted the other day, the Income-Tax Investigation Commission had found'
that the evaded income would be about 4 crores and odd and the assessment
would be about 8 crores, and yet cnly Rs. 20 lakhs were realised and that was
because maily there is depreciation in the capital values and the capital assets.
It appears to me, therefore, that his anticipations of getting Ra. 182 and odd
crores may nob come (rue.
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I am tempted to put a question to the Finance Minister as to whether he
expects that the revenues will be maintained ut the present high level. I am
-sure that hig reply will be perhaps in the affirmative as he has placed his esti-
mates before the House byt I am inclined to say that the present high level
of revenues may not be maintained and in that case how are we to meet the
-expenditure on the other side? He has been able to obtain surplus' by cutting
down the expenditure on the displaced persons from 13:7 crores to 6 crores
.and thus 8 surplus has been shown of about 7.7 crores. A surplus of 86
.crores has been shown by cutting down the subsidies on foodgrains and
bonuses. Ir this way I believe that the surplus has been shown. If the
high level of revenues cannot be maintained, then we have to see that there
is an orderly, slow and steady readjustment on the side of expenditure.

Then the Defence Expenditure cannot be touched because the security of
the Btate must have top priority ahd under the circumstances in which we are
.placed today, we cannot expect any reduction in the military expenditure, V;:
may request the Defence Minister to eliminate the waste if there is any. Bu$
-on the civil side, I feel that the expenditure has béen very heavy for the laef
fow yeutrs. In 1988-89 it stood at 7-5 crores. In 1948-49 it wus to the tune
-of 85 crores, and in 1949-50 it has gone to 40 crores and in the next year ib
is going to be about 50 crores. Even if you take into account the four-fold in-
orease in thes cost of commodities, it cannot go beyond 35 or 40 crores. 1 know
the Finance Minister stated that about 9 crores and odd have been added be-
-cause of taking over Central subjects of certain States, Unions and Centrally
Administered Areas. 1 still feel that there is enough scope for reductions.
We find there is a huge expenditure of 8,89,99,000 on External Affairs. If
the Finance Minister scrutinizes closely the expenditure on this, he will be
in a position to effect o good deal of saving. We are told about the Economy
«Committee,

Mr, Chairman. Two minutes more.

8hri M. 0. Shah: Now T will sgay something about the {axation reliefs.
"Now I'do not grudge the reliefs to the higher inzome groups because the Finance
Minister anticipates -capital formation from those groups but I am very doubt-
“ful about that. But I submit that the lower income group may be given some
relief and if it is possible, the exemption limit may bé raised to Rs. 4,000 und
if it is not possible, nt least up to Rs. 8,500.

About the decrease in Excise duties he said that if the duty on coarse and
‘medium cloth is reduced, the rednction will go to the middlemén. I esy
that it iz not so. The excise duties have always been stamped on the cloth
and the reduction, if any, will go to consumers. Moreover the medium nnd
coarse cloth is used by the poorer classes in this country. You have already
-yeduoced the excise duty on super-fine from 25 to 20 per cent. and on the fine
from 6} to § per cent. to facilitate exports. The intome derived asg duty en
the coarse and medium cloth to the extent of 13 crores is an indirect taxation
-on the poor people. If he will give some relief in this matter, it will be high-
‘ly appreciated.

Then there is a good deal of expenditure on certain controls which can be
ver eatily eliminate‘g. If you can import one lakh of tons of sugar, there will
"be plenty of sugar and the contfol on sugar can be immediately lifted. There
is ample production of cement 8nd the ocontrol on it can be lifted. There is
more production of ccil and the control measures can be lifted. The same is
“the position in respect of Iron and Bteel also. Tf you lify these 111pcv;;lrol . Yoy
“will be saving so-much on the expenditure side. Many of your otheets who are
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busy now with these controlg can be released for other important work if thesa
«controls are lifted and thereby the expenditure can also be reduted considerably.

Bo with all eursiestness I say that without touching the food controls and
possibly the cloth control, Government should’ take courage i both hatids and
Iift all controls and thereby cffect' savings on expenditure dnd give rélitt to the
poor people. ' A

The House then adjourned for Lunch till Forty Minutes' Past Two of the
Clocl:.

The House re-assembled after Lunch at Forty Minutes Past Two of the
Clocl:.

[Mr. SpPEAKER in the Chair]

Shri Hossain Imam (Bihar): India is such & huge country and its problems
are so varied and so numerous that ib would be impossible for any Govern-
ment to tackle them in a short period. Therefore wa c8nnot blame the Gov-
ernment if all the prcblems have not been solved, but what we want is tha$
there should be conscious planning and direction aceording to our means,
whereby we may within a measurable time solve some of our problems. I§
is" not enough that we dabble in eveg:hing, but what is required is that firsh
thing should:come first. Not only priority is required but grading within thed
priority is also Decessary. Personally, I feel that the whole burden of our
future planning is dependent on bringing down costs. Today costs account
for more than 75 per cent. of the trouble that we are in. .Inflation has brought
in an aftermaia from which we are suffering. In the Pricee Committee of the
Agricultural Post-Wer' Development' Plan under Mr. V. T. Krishnamachari,
we: had come to the conclusion thati food (prices wotld have tq be slashed first,,
but' we cannot do fit, hecause if we do that, there will be a revolt on the par
ot the producers. We have to face that situation. Not only that, our circum-
stances have forced us to produce not only foodgrains:but also our industrial
raw materials That problem must be tackled with wisdom. It is not enough
t6 ba. conténted with what we have dbtie in' the past.’ I'ami very glad that the
plan of self-sufficiéncy in food is proéeeding according to plan, but thers is
tound to ba a lag in that if we are to produce our raw muterialy whith ate g
necessary, for instance cotton and jute. I would rather produce cotton and
jute than concentrate on food production, becauss fdod 18 after all obéeaper to
‘buy than these raw’ materials which are so necéssary for our indusftidl deve-
fopment.

Prof. Ranga (Madras): And to be always dependeént on other countries.

Shri Hossaln ‘Imam: Tt iz not a case of always being dependent, What is
required is priority and grading within that priority. 1 would remind the House
ot the fact that last year from July 1948 to June 1949 aceording to the figures
given by the hon. the Finance Minister in his White Paper, Part A, page 8,
we imported food articles to the value of Rs.. 187 orores, cotton
4o the value of Rs. 71 crores, and jute to the value of Rs. 80
crores which I have taken from the report of the Reserve Bank.
8o, in all we have imported Rs. 298 crores worth of raw material, and
according to the figures given by the hon. the Fin. Minister, we had to draw
from our balances to the tune of Rs. 258 crores last year to balance our tradé.
‘B0 we fird that our unfavourable balance wai pa.rﬁéuh'rly due t6 the raw
materials which we have had to import. This year the burden of these importa
of raw materials would be much less by force of cmmsQances.'snd,‘b'y ‘condeions
Planning. . We have had to import less jute by fores of cireumhtances but we
find that it is more than countered br an’indrénde in the import figure for
cotton. I beBeve thet probably next ar shase thtee items wifl tMal upls
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Ra. 150 crores. We can produce all these things in the country provided there
is & planned development and provided algo some inducement is given to the
oultivator to grow these things. As far as inducement goes, we in the Prices
Cemmittee had come to the conclusion that the best inducement would be to
guarantée a8 minimum price. The hon. the Finance Minister is aware of the
fact that the price policy of the U.S.A. has resulted in an over-production of
wheat in that country, so that they are now going to restrict production. We
too can use that method and before sowing time we should state that we would
be preparz] to buy stocks from the growers at a minimum price. This will
induce them to grow the items which we are so anxious that we should grow,
raw cotton and raw jute.

I have spoken often about the mechanisation of agriculture, and therefore I
do not wish to stress the point, but I do wish to stress one factor which is lost
sight of that in all the countries where agricultural production is large and
ocosts low, that has been brought about by mechanised methods and mechanis-
ed methods alone. Take the U.8.8.R., take the U.8.A. Everywhere we find
that costs have been brought down my mechanised methods of agriculture.
In this connection I was reminded by & friend of mine of how we are neglect-
ing our resources, and of how everything is suffering because there is no
conscious planning of production. Himaoial is near to us, within less than 200
mileg from Delhi. It is an undeveloped area which may rival Chota Nagpur
in mineral wealth. Gypsum is available there. Rock salt is available there,
and other essentials like iron ore are also available there, but because it ie
a hilly country, which was part of an Indian State, it has been neglected.
Even dried fruit which we are importing from Aighanistan at very high cost
i being produced extensively there, but it is not saleable because there are
no road communieations. I should like to urge on the Planning Commission
that this should receive their first attention, what are our resources and how
they are being reglected.

Much hag been said in this House about Income-tax. The hon. Minister
for Finance has been kind to the capitaliste and unkind to the people with the
lower group of income. BSpecial reference has been made by my old friend
Mr. B. Das, to the fact that as a result of the reduction in Income-tax, the
States in Part A of the First Schedule are going to suffer. Coming from
Bihar, 1 algo feel that we can ill afford to lose half of the Income-tax which
would be lost to us on account of the generosity of the hon. Finance Minister.
I do not want him to be ungenerous and stingy; but I want him to be o little
more vigilant and collest more money out of the huge outstendings in Income-
tax both from people whose assessment has not been made and in the Income-
tax Tribunal. If the Income-tax Tribunal could, by increasing its staff or by
adding a few more helpers, expedite the disposal of that work, we would be
sble to colleot the full amount this year without having to impose any new
taxation. I think that is the best balance that you can have between the
demands of the capitalists and the demands of the States.

So far as the middle classes are concerned, I think either of two methods
should be adopted: one is that the Income-tax free amount should be raised
from Rs. 8.000 to Rs. 8,600. This is & very minor concession. The whole
income from the group up to Rs. 5,000 is barely one and & half crores—I can
not vouch for thie figure, because I have not seen the repory myself. Althoug_h-
the number of assessees Will be very large, the loss will not be great; but it
will be: considered by the middle clesses as a great relief. In this, connection,
1 would like to state that labour will never be contended and you will never
bave peace as long as you have the prices of foodgrains standing so high. In‘
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spite of the fact that facts and tigures have been quoted by the hon. Minister
for Finance that prices have fallen down by 6 or 7 per cent., we in the country-
side do not feel the effect of this fall.

The country is nlso apprehensive of the action of the Industry Ministry In
taking over the Sholapur Mills without any guarantee to the share-holders that
they will not be saddled with losses. This is u point on which industrial inves-
tors will feel very much. It is an innovation that you are taking over privato
property into your management without guaranteeing even this much. Even
if you do not give them any profits, at least you should not saddle them with
fosses. 'L'his is a point which the hon. Finance Minister will do well to
remermber.

Living as we do in Delhi, we feel something must be done to introduce
reforms. The people of Delhi rightly feel that they are still living in the pre~
Morley-Minto-Reforms days. If the laws of Punjab ocould be made appli-
cable to Delbi, in the making of which they have no voice, how do you feel
that the people will think about it? What is the blessing of Swaraj that they
have got? Nothing. 1n Delhi, there is also the question of the Lady Hardinge
Medical College which is looming large. People feel that while there are so
many Colleges open to the boys, shis is tha omly institusion which caterg to
the needs of women only, and therefore it is meet and Tmpcr that it ghould
remain reserved for women. The boys from Delhi should be semt sither o
Aligarh or Lucknow or to the future Punjab University which is golng to have
Medical Colleges.

1 do not want to take more time of the House, I would only like to =s
that the polioy 1n the Commerce Ministry 18 very vacillating. I entirely agree wi
the hon. Minister for Commerce thap we canncd have planninJonfor five years.
But, there is no reafon why we should have so much vecillation. I will give
some instances from the Explanatory Memorandum given by the hon. Minfeter
for Finance. The revised budgeted income from the tax on tobscco is Bs. 4-98
crores. In the next year, we have budgeted for Rs. 10-50 crores. This means
that we are going to have a very fres import of tobacoo as compared with the
very restricted import last year. Is it proper, 1 ask, thay there should be so
much variation? 'I'aking artificial silk, from Rs. 4:58 crores, it has been
reduced to Re. 73 lakhs so far as artificial silk yarn and thread are concernad
aud as far as silk fabrics are concerned, it has been reduced from Rs. 1-78 crores
to Rs. 5 lakhs. Thero is to be an artificial stringency created it the figures
are correct. If the figures are not correct, then I do not blame. I think the
figureg are given in order to be believed and taken as correct. The receipts
from motor cars have been increased from Rs. 45 crores to Rs. 7.5 crores.
Is this an essentinl artiols thes we should increase imports by 50 per cent?
The case of machiner{ is the worst of all. It will be admitted on all hands
that machinery is a fundemental necessity for the indusirial development of
the country. The cuetoms duty on textile machinery hag been incredsed from
5 per cent. to 10 per cent. It has beem doubled. In spite of that the hon.
Minister prediets that next year, n the ll:lmm of a duty of gix avores, which is
the revised figure of impory duty on machinery, {6 is going o be brought down
to Rs. 85 crores. This, is a very bad mdicasion.

Lastly, I say that it is self-deception to think that we are increasing our

rt balancea. Our export balamces messured in terms of dollars are less

ay than in 1948. Tt is only when our dollar equivalent is more than that in
1948 that we could congratulste the hon. Finsnce Minister on having a sound
import policy.

Shri Rudrapps (Mysore): My analysis of the Budget is o litble bit différent.
We have to pay for our wants and we have to adjust: out capaeity to pay in ordee
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to satisfy our minimum wants. I feel although taxes are levied on capitalists
and peopls who are able to pay, these are ultimately and indirectly paid
:)iy the consumer. Therefore my anulysis is that the consumer ultimately pays

1 ithe taxes and we have to see how far we are able to satisfy the wants of the
people. Judged from this point of view, this Budget is & Budget for the few
and not a Budget for all, for the simple reason that it provides facilities to the
urban population and does not provide any facility to the rural population. I
consider this more a Budget for the satisfaction of the people in the towns. 1
would strongly urge that the rural population which is now in the grip of poverty
and financial crisis should be given immedinte facilities by the establishment of
rursl banks or similar institutions. This political freedom is nothing but a
‘mockery if you do not secure economic freedom to the people and this hard won
dreedom is likely to be engulfed by poverty which is spreading among the
masses. You should take a lesson from the neighbouring country China where
though the Nationalist Government functioned for a long time, it was not able
‘to contact the masses and satisfy their needs. What happened was that the
whole population became discontented and it almost became subservient to
foreign rule, obeyed the command of foreign rule and ultimately the Nationalist
3 P Government was thrown out. This should be borne in mind by

our National Government which has at present the backing of the
whole country.

1 should also like to invite the attention of the Flouse to another fact. We
have conferred by a solemn declaration the Fundamental Rights to the popu-
Jation of India. What do Fundamental Rights mean to the man in the village
or the man in the street, if you do not provide for his economic independence.
1 would quote the analogy given by a great man who once said that conferring
of political or fundamental rights in such circumstances is no more than
conferring conjugal rights to eunuchs.

Shri Tyagi (Uttar Pradesh): Not even that.

Shri Rudrappa: Therefore my suggestion to our National Government is
that you musti immediately go to the rescue of the rural parts which are in the
grip of poverty, which are almost controlled and exploited by a few persons in
the localities. Unless the National Government comes to the aid of the rural
population by creating for them banking facilities, you would see that the
poverty of the rural parls may spread to the urban parts and it may flood the
whole country so that ultimately you may be thrown out. Therefore my
sincere submission to the Government is that they should deal with this
important problem at a very early date. The hon. Finance Minister has
,admitted that we have passed the stage of financial crisis and now we could
devise suitable methods to help even the rural population and I hope that the
provision of banking facilities for the rural population will be a possibility under
the circumstanoces.

This Budget aims at becoming self-sufficient but even from the point of
view of the State it is not enough if we become self-sufficient. Take Delhi.
Bupposing Delhi grows everything for the self-sufficiency of the whole of Irdia.
Is it that self-sufficiency that we want? Belf-sufficiency must bé given to each
home and family: Only then you will have a contented India and a very
‘strong State. . Therefore I would urge upon the Government to take immediate
steps to see that facilities are provided so that each faumily or home becomes
self-sufficient and produces more and thus enhances the national income. I
s not enough if a few urban areas are given opportunities to produce more to
make the country self-sufficient. o

Tt 4 no more & controversial fact now,  because half a dogen experts have
‘made it olear beyond doubt that ultimately i is the consumer that pays the
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taxes. The taxes that are paid are paid on the ulation basis, and yes
60 per cent. of the Population, who are living inpoghe rural pax"ts. are x{ot
dediving any benefit from this Budgeb. It is from that point of view that you
should oreate as much facilities for the rural population as possible.

I want to bring home to the Finance Minister another important thing.
India is a land of villages, as Mahatmaji put it and we have to improve the
villages. I do admit that in the present circumstances it is & legacy of the
past. The rural population is now coming in greater numbers and settll
down in the towns and urban aress. This should be immediately stopped for
‘the simple reason that there’ will be no proper facilities for them to produce
more and thus become economically independent. So this movement of the
rural population to the towns and cities must be immediately arrested, and

facilities should be provided in rural parts for the people to have their wante
satisfied.

Another naughty and controversial problem relates to food rationing. This
was introduced on acecount of the war and it should be discontinued.

Shri Tyagi: It is all for urban ciasses.

Shrl Rudrappa: I am now in possession of facts and I want to acquiant
the House with them. I ask Government whether under the present circum-
stances it is not possible to decontrol at least the food articles. Before the war
‘we were not producing enough because the Government of the day did not
bestow any attention. They wanted that the people should always hang on the
“‘Government and obey the Government. They imported food for the simple
reason that they never wanted that this country should be self-sufficient. We
‘have to overcome that legacy of the past. With the introduction of the
Grow More Food Campaign we have definitely overcome this food crisis. For
the last three years our Government has been making sincere efforts to grow
more food and they are spending a lot of money on the campuaign. As & result
of this I honestly feel that every year we are able to produce two million tons
of food more than in the previous yoar. Last year we imported only 8'7 million
tons of food. Out of that we were able to consume only 2 million tons and the
remaining 1-7 million tons were kept as a reserve. The hon. Finance Minister
definitely stated that in 1949-50 we were able to grow two million tons more
than in the previous year. On a close consideration of all the facts in 1950-51
also we will be able to grow two million tons more than in the previous year.
1 am taking an overull picture. When we feel that we are able to satisfy the
“demands of the country we should remove the control.

There is another important aspect of control. That is the continuous
harassment under which we are suffering. History will reveal that the country
was never so overwhelmed, as now under the controls, with demoralisation,
insincerity and black-marketing for the last two thousand years. Thereforo
this land of saints has now become a land of dishonesty and demoralisation.
Hence the removal of controls is the only remedy. Mahatmaji tried his best
to remove controls and he persuaded our Government to remove them. Very
soon after our Government was not able to resist the black-marketing and
therefore they had to resort to eontrol methods. Now we have definitely passed
the crisis and we are in a position to decontrol food articles as also procurement.
T strongly feel that mosb of the growers are harassed day and night and they
are under the clutches of the officials who arbitrarily assess the foodgrains and
by force take them away without giving an opportunity to the grower to state
what they require for tze year for themselves. They are thus under the
continuous strain of the control for the last decade. The removal of the con-
“trol is necessary and urgent. Then all the amount that we are now wasting-=
about & hundred and odd crore of rupees—oan very well be utiliser for - ‘the
extension of cultivation under the Grow More Food campaign. Therefore I
submit that it is quite necessary and urgent in the interest both of the eonsumer
and the grower that the control must be removed. - ST
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Shri Kshudiram Mahata (Bihar): In rising on this occasion to speak some.
thing on the Finance Bill I might draw your attention to the fact thaut our
first Republican Budget is not what we wanted it to have been. We find
nothing in this Budget which goes to the promotion of the better living of the
rural population. For a long time we have been given the hope that our rural
population will have a good stundard of living under our democratic Govern-
ment.  That was symbolized in our panchayat raj, and it is nothing but the
self-sufficiency in economic activities of the village life. But we find to our
great dissppointment that. nothing has yet been done for the development of

e economic activities of the rural population which is in distress. I am glad
to note that our Government have formed & National Planning Commission for
the development of the country as s whole. But I am doubtful whether this
National Planning Commission will take into account, and give higher priority
to the rura] upliftment as far as the economic activities of the rural population
are concerned. If the economic independence and self-sufficiency of the
village folk is not taken into account I will say that our Nasional Planning
Commisison will be failing ir their duty for which they are meant. In this
Budget we find that nothing has been done to lessen the burden and hardship
of the rural population. Whatever has been given, in the shape of relief as we
find in this Finance Bill, has been given only to the wealthy and the middle
cless people. It is a matter of fact that we cannot get much from our Finance
Minister who is at present in such an environment and atmosphere as prevailed
in the British days. Many of my honourable friends have said that he caunot
think of the man in the street. Certainly so. At the present momeat be
cannot think of them because he cannot think low: he can only think of the
higher strata and is not worried whether any relief given by him goes only to &
very few people in the country and not to the large number of the masses of this.
ccuntry.

Our Finance Minister thinks that unless some relief is given to the wealthy
asnd the middle classes there will ba no formation of oapit«af1 How he comes to
think like that I cannot understand. We always seem to think that if there ig
capital acoumulated in the hands of a few it will give rise to the springing up
of o number of factories and industries which in consequence will give shelter
to our sons and their children in the future. But we do not seem to think that
these factories and industries will give that protection, in the shape of giving
employment, only to a very small number of people. On the other hand, if
we develop our small scale industries and our cottage industries in our villages,
that will give shelter and scope for employment to so many unemployed people
living in the villages. In these days we find that almost all the vi.ﬁagers
remain idle for about eight months in the year. But we are only trying to
provide employment for a very few educated persons by bringing into existence
a few factories and industries on the subsidies of Govermment. If we look to
the fact that we can bring into being and develop many cottage industries with
the help of small machines, which are now available either in our own country
or outside, and thereby give some job to the villagers who are sitting idle for
almost eight months in the year, we will find that not onfy cur national wealth
will incresse bub also that our homan wealth whivh is remaining idle will be
employed.

Agsin, 8ir, when we think of any labour problem we conflne ourselves only
4 a few persons who are either intimately or indirectly conmected with ue—
top-ranking people, beowwwe the sons of most of these top-ranking people
in the factortes and in the industries. That is why we make hasty legislation
a view to smeliorating thetr position in the industries, factories, ete.
do Wwe think of say kison or any bAangi who is resifing in the village,
ng in & mst dirty condition, almost with torn clothes and in a half-atarved
vondition? They are also lsbousers. They also want to &arm @elr livelihood,

if

Izt
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their food and clothing, by their labour.
food and clothing to eve
with labour or not.

So also as regards taxation I find that no relief has been given to the poor
classes. Nothing has been done. In the matter of educational facilities I
might say a few words. Government is following a very slow policy in the
matter of the educational development of the backward people. Government
should teke effective steps in their educational plans to see that the backward
alagses come up to the requisite standard within a very short time. The
present slow progress will only result in their being kept all along in a back-
ward condition in spite of the Government trying to ameliorate their condition.

As regards postal services, some concessions have been given to businessinen
and others who can afiord to pay. But what about the rural postal service?
The people in rural areas send letters to their relatives at distant places, which
never reach them. Government have not made arrangements to see that their
letters do reach their destination. There is a rule that the postal peon should

go to the village and take the signature of the addressee. But that is merely
in words, not in practice.

he It is your prime national duty to give
ry citizen of this country whether you can provide him

. 8hr V. J. Gupta (Madras): I have all praise for the skill with which the
honourable the Minister of Finance has presented the Budget for 1950-51. the
Girst year of our Republican Government, showing a surplus. One great fentura
of the Budget is that no further taxations are contemplated during the year;
on the other hand. some relief is given to the already over-burdened tax-payer.
The total receipts amount to something like Rs. 840 erores and the whole of this
amount is utilised for the welfare of the people and the nation. Besides this.
mcney has been borrowed from other countries for agricultural undertakings.
Great agrioultural schemes are being teken up. Especially in Bhopal,
thousands of acres of land are already under the tractor plough. If these
schemes yield satisfactory results, then our eountry will not merely be self-
sufficient, but we shall also be in @ position to help other countries which may
be in need. In addition to these efforts, there are big hydro-eleetric projects,
such as, Damodar Valley, Kosi, Bhakra, Kietna-Pennar, Ramapadasagar,
Timpgabhadhra, ete. If these projects are completed, the food problem will be
completely solved and I am sure our country will become a surplus country in
foodgrains. Along with tremendoys irrigation facilities to be aflorded by thess
projects, a huge amount of electric power will be gonerated, whish should be
utilised for ‘hgﬁstﬁa,l purposes. So, & simultaneous development of industries
is also necessary. It does nob matter whether these industries are started by
Government or by private enterprisa. In any case, industries are essential for
the advancement of the country and they must be started. -Government can
and must undertake such of them as private enterprise cannot undertake or
hesitates to undertake. But all these are long-range schemes and we shall
Lave to wait for a pretty long time to see their fruition. In the meanwhile, the
people are growing impatient day by day. They do not find sny salvation from
the hardships they are undergoing st presemt.

[BarmMarr G. Durcasar in the Chair]

Prices are rapidly rising snd inflation is developing. Distress and dissatis-
faction prevail everywhere. The controls and rationing of food, clothing and
other essential articles of life have completely alienated the gympatl.uee of the
people towards the Government and the Congress, who are losing their Jove and
regard. People are denied the freedom of buying whab they require and eating
what they like. Though commodities are savsilable everywhere, people are
forced to buy things—even their dire necessities—in the black-market. Oa'rupi
ion and ooereion reign supreme in the control and ration Departments. Thess
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evils must be stopped. To win over the people, to win over the common inan,

to win over the middle and lower middle clusses, these controls should go.
They should be abolished forthwith,

PARLIAMENTARY DEBATES {23rp Mar. 1950

In the matter of civil aviation, I must point out that civil aviation is in an
advanced stage in all the other industrially advanced and civilised countries.
In India too, there is some progress from year to year, but it is not altogether
satisfactory. Civil aviation must improve considerably in order to come on the
same level with other big countries. Air communications must be developed,
and that too quickly. Though the war impoverished our country economically,
yet it hag left behind some things which can be utilised for the benefit of our
country. During the war, many air ports were constructed at huge expense.
Most of these have, after the war, been either closed down or dismantled and all
the money spent on thein has become a waste. In my opinion, they should not
be neglected in this way. 'They should be utilised for civil aviation purposes.

Civil aviation in our country has been handed over to private enterprise.
They are not able to advance civil aviation, because they are not having sufficient
money with them for the huge investments that are necessary. True, civil
aviation may be & costly enterpriss, bub Government must come to the aid of
private enterprise. I am sure Government is already helping them financially
but it must also see that regular service is kept up on all the lines. In this
matter of civil aviation, Vizagapatam is hard hit. Vizagapatam is centrally
situated between Calcutta and Madras. But so far there is only an intermittent
service and not a regular service. Some of the air companies have given up
their service completely; some others are only maintaining an irregular service.
It is the duty of Government to see that a regular service is maintsined to
induce more traffic and to make people more air-minded.

'I'nere is another point of vital importance and that is the development of
the Vizagapatam port. The House may be aware that recently a French Ship-
building Mission toured the country and examined the ports of Calcutta, Cochin,
Madras, Vizagapatam and Bombay, and they have finally selected Vizagapatam
as best suited for development into a first-rate naval base. The Mission says:,

“The geological and geographical conditions at Vizagapatam are favourable for con-
struotion of a modern unit, the like of which is not even existing in the United Kingdoms
and the United States of America ,

...... An aireemmt between the Scindia Ship %
the port and the Royal Indian Navy will permit the realisation of this scheme of develop-
ing a perfectly equipped unit. The target can be attained by 1952 on the condition that
no delay is tolerated in the realisation of the project and any delay under the present
conditions mny worsen the situation and may even render it irremedianle.’

In the end I want to say a few words about small seale industries. Pro-
duction of jaggery is a well-estublished village industry. Tt flourishes in an
extensive scale in Anakapalli. 1n fact, it is the second biggest jaggery producing
centre in the whole of the country. Every day thousands of tons of jaggery
are produced in the adjacent villages and brought to the Anakapalli market.
For want of transport facilities there are mow 6,000 tons of jaggery awaiting
clearance. But suddenly the Provincial Government has imposed a ban on the
export of jaggery. You can imagine the plight of these villagers—petty culti-
vators. ‘I'he (Government has laid down that the jaggery can be moved only
on permits. You can imagine who will be able to secure these permits.

Shri 0. Subramaniam (Madras): Can you discuss » ban imposed by a
Provincial Government in this Assembly?

Shri V. J. Gupta: I know it is & Provincial Bubject, but if the Provincial Gov-
ernment fails to &erstand the situation, is it not t.]he duty of the Central Govern-
ment to intervene and help the people? Or, are they to see the people ruined
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utterly, if the Provincial Government is not helping them. When we see an
injustice done in some corner of the country, if the Provincial Governments
are not able to tackle the situation, it is the duty of the Central Government
to come to their aid and help them.

st Yo &o qrfer : a9 I PR 9T A fovT Fud T1X ) faamr R W A
(Cut Motions) & ®v & #Ter ¥a< 91® f&at & arerewm gk g 1 47 wdfemar v 72
v & agt oy wggE fear e g1 fnedy A oo o Wi € e ey ot aw Ay
7g qar Al #oT fr AR ¥ fedy @ Y oaw aft Wy fea @ W G sy
e F AOT A ¥ F Y oF § 1 ¥ 9% wgge v § v 9g T 9 qne orw i &,
sferarfore wrea &, Y Iwfa $ R w7 R e fear a1, ST W W@ wT A6
TATET AT § 1 Y AR AW & i oY arEg w0T 4 o § R 7 qg AEge s W
e A § 5 A AT F ST AT R % AT I g § e qfeds
Jmar

AT R A gred o W orf T wifed | gt ¥ oY seew #, ST S
qaT wor & fF ag 99 Wl §X A% g w0 § awd § fis A, Wi, Ol sty o F
I ol & 7R # fod g w3 war § 1 W, iz (meat), Wy TR wQw
QA7 7R # o7 g w1 foar & 1 e I7% g WX ot Avem fiean § o
iz g § 07 TrE TR w7 faear & | e Rwd e fefar (Standard of
living), @ ag7, A ag Ay g ara ¢ ff g @vil & @ wEgT & oTel AWy
aroeT & | TeT 78 & fin oY A g F sreerer T & YT O Ay iy s ey Y & o
AT Y 7 I 47 g AW § FAEAT 9T frd T am Y, oy groey Y oy ag g, &
AT AW W ghiwewte w0 (Agricultural Country) & am & wwg & ag
@R frgmam @ @ g

77 ¥ ¥ w¥ qfsdt (Food Policy) & @@ aT &% avar wef woar argm
g\ g ddvwd s fafar fer ox fam firear o Tgr @ 1 g S wvToor aTeanfeat
%7 9g & g e o n & fod Y iy Wi spew s i &, Q& a1 wraw, AW, aww
T FIYT, (AHT gATR AW & W7 groa § AT gy AR g arfew  (Item) *Y tren-
T FA W FEW ALY & | FOT FOX g AT FY ATEAT § TR ATAAS AT AT
HTEA #)1 oS AT & AT &) A o 6 R A grow, aw o affeafa av gak ga @,
HTAAT q21E g, ITHY gATR gt e fawwa € | WO A% Q% a<E &Y W @R A
£, g AT 9o 9 TaeT 3 € fF g Y Wi g% (Grow More Food) # foa
Fol @ a a1 @ §, For wiaT @ (Irrigation Scheme) awrd ar
RN T AT AR FA M@ | Mg mgga g EfFor as @t g
o & A A ¢ e qEd a7 gW a9 Y A WA § Y g ag W w67 aa-
g 7§t faean e 3R i & a@wive aF (development work) ¥ fed wreiy
AT & FR FT wEara fvar g forad fie gt Fa A wfy 73, grd 2w O 390 1 A%
" at @ w1 Seww (production) 3
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#w fedea (Defence) & TR & g & AT 1 &\ FgAT Mg & | TATA WA
(Time) @gg fefrx (limited) & &R wft & < g JvwT awwey qY FCAT
wTeX & 1 o Aferd fir g 2w # F0w ¥ @ AE A Fre o (Coast line)
9ZS 9@ I fggeam & T qv a7 9« f awanfar g @ gana off a0 faem
#92 (Port) 1 gn gdrerew (utilize) F¥ & 1 snwr @ fazmir ¢ arfee
#F € oo sy g arw WY @ 1 @fvw awd are (Second World War) & g
e fir ST Wi S ETE FIE T ST #Y IFNT T AT FY AT qEFAT 4 AT
e SEET AR BT T ITHE Frardawe (Japanese Bombardment) gam
oY o1 | sror ¥y oA feder & ol wTohr TaaT @et WX @7 & o} 7w O wggw v ¥
fir 3w @ wEmfiaT & fod o AW F AR AW FEd FA N FE@ IR AN gER
1t fgaw agl gefr | SfrT g7 ag T2 Agge 7@ § f derax (entire) s oTeA
#) AT FY SAET Y | gHATH AT { 9 T K oM AgA § g graa wy
w7 g § #feT g @Y oF e (Inland) 9% & | dme &1 3T A,
fomih 39T A A gar fndt w7t &, I T & fo wem 7w W feET (Re-
sources) 8 M *xwe fady (Natural Resources) & s7& at gn Faw
T gh § Forey fir o faewr @@ (Chilka Lake) wiwarh a1 anfx #Y sr=dy axg
¥ TS F GF | A9 T K war Af @ | BfeT sy sq g@R Ig N wIHA
wt fe e ffsfdd (preliminary) aF (Survey) at ar&r fear wma 1 smor
qifeer & g A foar & ag @a 7 wrew €| fafew A gard waw w A A A
¢ 1 s &Y fo fro o (B. B. C.) gamk 3w ¥ farers, gk ferers, gfiar wx & oy
FqETe T @ ¢ SEH PR tRes sdqd (External Affairs) ¥ feeh
fafrex & w@ gow f v fear & 1 Y x@ e & & ael R A g s
w0 wige g v ag @ 3@q (develop) #X faad fr sway ag Fa= fedmw
(Naval Defence) & fed w=we T a& |

ww gueriees yed (Fundamental Rights) # 9t wfeeay (direc-
tives) & 3w A gw wy¥ & Fr @ @@ & W< for F, Ty &, gw W §
gfeey T} | By ferear & avw e ofiford, oy e wedy oft gy & fir arre g ardeeht
gAY 3 waay 2 &Y gw fvear & fodt ot wumr et W Sy &g e wel wEaw
qy v Yy W e R xw e F I B o feror B (demand ) ATRYR
fer ar W7 fese Wy w1z w7 EE fioar

g vy fag (Pagre) : age 6w

oy fro &o aqifer: warfd g &Y wregw fyar & e wra There is no proper
co-ordination within the Cabinet. s ¥ #g #fade ¥ sy femddue &
fodt wralt vy A} & qwd &, oft ag v e sma Y sy A A guad Fr AsA &, 9y
a dw Jf &
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T A9 Fq 8 F17 A9, careeq F¥ | 30 forerr & fod aad 2w § ¢ s
T & | AT ARG wo wek g WS ITH A GiF AT Yo ¥ Yo &Y 7T &S T
BY ST T T THI X ¥ o TTHET ATFAT ZATL 2 § 7 | 36T gad & §9 g fedaaor
WFEwrg 59 o N AN ferE (retire) A & 1 AT faedlt A Fowar 49
7T 32 GE | IR AET ARIE F @A § | A G grow F oY gAT ST A § 39 e
i & o 1 t G syEewr @R 1 @ v ey 0w @Y fr gw 9 |
wTeey faege I JTE | TEET FoF FT0 4 & FF ag 3 gaifas § sae s it
& FaT | 38 TEedT fafeq T A a7 & #7467 | I N @ A ¥ @y,
fare W dewfo wawt e fea mar 1 ST S a9 s € ot g fen e
®Y TRy w3 A7 ag A ) | dfer v o oft @ ey gw o sl fE
9 g% ¥ fege & i are fafiveaT ®1 oT9 93T &% 1 AT A AT F Ay LI o
Fr 3 N M gwafa g @Y & @ 1 N Fefer @ ate oo g2 s § WY geafe A @Y
oY § 1 9 RAT S QX ¢ A TR Nre I Fafrear v @ s wgr e &
FAAT g7 A1 o fafremT v &1 SfeT g ? ad wig ¥ D (veteri-
nary) fafe@T ¥ feaar o 951 & 98 A19 q9 #90 6 AT § | AT @G TE€T JI
wEga W o

w@ & q ¢F e e g ) Qver @1 § faw s & aman § 9wd A & e
wTga | o ¥ A § Iy s (Otto Niemeyer award) wdg
¥ & aga 7o fexdetfur (diotatorship) wig & o Hr @1 § ) w1 W
TR TG G FQA § ? AT A A 9w 0 AAG | vowd § A H g@n
foft @t | FIFER & AGIT  WHAdsw M rafed v 9Ed  wmw
aff o | 6T w1 fram W dar woT Afkw gt e fire @Y Adt &)
rord WAz A & ag &UX @ AT saforr § weT wam, st g,
og FMw ©Y araefy ) IfrET I 9 AreT AdY @ 1 valed dee wrgdie gEnad w4
ww (Federal Finance Inquiry Commission) # i €t fir ag argewma
#fqw (population basis) 93 faar s st W s aga Frd gd § s sFTC AT
FAC ST WY &, e oy IA% wdoed (standard) ® wyen Wy § A ¥@ R
wTe B 3§ AERaT sard gef, wgw ard Qeft ar et Ak sreeT A
¥Rt e a7 W Al & awaT | gEfed wW § w9 W A qg AT w3 R o gy &
T & T fear o fored v of sifae da# (backward) § s f g@ g s
TCRARY Y | T, e, Tt oY SR g @ s awfr & fed @ fafew
e o F @ Wi qgi I AT @ a7 A gER Il & 9 s dafas
(material) d=edt & | xq axg I¥rar dwwd g v fored amer & orarer Partial-
1y Excluded tfan a1 sk g8 famed & ot fis swwa @ ofim fy mh § A<
o farast € v srgeay vt (Backward) oY fie 3 sor averon gardr Sfear

ST AT YA € | WY AT O T FAT 39 WY § W ATE OF OF SATd AT
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a4 I s a1 a8 fr gar § wae) ageaT T1E AY 9 awee A g W
fod a8 a9 srard A @ FF HfHF

WH TT qW A 58 a0 a s off | ST e e A S am @ E
o & AT fawe A famd Y # o R war

(English tranaslation of the above speeeh)

Shri B. K. Pani (Orissa): On and after the presentation of the Budget &
good deal of criticism has gone on for some days against all the departments
in the form of cut motions. As a new Member I felt that almost every speaker
expressed his dissatisfaction with it and I doubt if anyone of them gave
expression to a feeling of satisfaction. I too happen to belong to this dis-
gruntled section. I have a feeling that in the preparation of this Budget the
seven lakh villages (according to the figures of undivided Bharat), to whose
amelioration we dedicated ourselves, have not been kept in view. The number
of villages in our country at present is about five lakhs and I do not feel any
change has come in their condition since Bharat became a democratic republic.

Let us just look at England. They have been successful in solving their
problem to such an extent that they have already oollected stocks of wheat, rice,
sugar and such other commodities for a period of six months, and cheese, meat
eto. for about two or three months. They get four ounces of butter per week
and meat worth about eleven rupees per week. Their standard of living is
admittedly a thousand times superior to ours. What is noteworthy is that fect
that while such is, today, the condition of a country which directly participated
in the War, which is not a predominantly agricultural country and which
depends on help and income from India and other countries, our own country,

which is reputedly an agricultural land, has been reduced to the pitiable state
in which we find it today.

I wish also to discuss our country’s food policy. Our standard of living is
falling day by duy. To ordinary countrymen like me it is only a few principal
commodities, such as bread or rice, oil. salt and cloth which matter. They
are interested in knowing the position about just these items and any others do
pot seem to call for criticism. The criticism by almost all the speakers must
have brought it fully home to the hon. John Matthai how hard pressed we are
in the matter of food and other essential commodities. Moreover, while on
the one hand, we hear our hon. Ministers pronouncing slogans and announcing
now a soheme for the grow-more-food drive, again & scheme for irrigation and
yet again for the construction of a dam, we fail, on the other hand, to find
any proposal for the investment of any considerable amount for rural develop-

ment, directed at the improvement of our country’s agriculture and the increas-
ing of our production.

1 wish now to say a few things about defence. 1 have to conclude my
speech within the limited time at my disposal. Our country has a coast-line
extending to four thousand miles. Formerly, during the British regime when
Burma formed a part of India, we utilized the port of Chittagong. At present
Chittagong is a port of Pakistan. Today, Akyab is no longer available to us.
It was noticed during the Second World War that an invasion could any time
be expected on the coast of Orissa and Bengal and a bombardment by the
Japanese did ooccur ultimately on the coast-line of Orissa. Today, the country
is spending & good deel of money on defence and we too feel that even if we
have to exhaust the entire treasury of the country in guarding her freedom we
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should have no hesitation about it. But, we do feel that the entire coast-line
needs to be safeguarded. I wish in particular to point out that fact. You may
say Diamond Harbour is there, but, then, that is an inland port. In the case
of Bengal and Orissa Provinces which are key provinces from the point of view
of defence we can ab least develop the natural resources so that we might
properly utilize Chilka Lake, Chandbali Port, etc. You will say there are no:
funds. But the Government should at least realize the urgency of the matter
and start a preliminary survey. Our present relations with Pakistan are known
to everybody. The British navy is not going to help us. The fact that the
B.B.C. is carrying on evil propaganda against us and our country throughout
the world has been admitted in this House by our Deputy Minister for External
Affairs. Under the circumstances I would ask the hon. Minister to see that
these resources are developed and utilized for purposes of naval defence.

In the directive principles under the fundamental rights we have laid down
that general facilities should be afforded within the next ten years in the matter
of education, health and other amenities. But, let us take the case of educa-
tion. The hon. Minister says that he is prepared to spend a oconsiderable
amount on education provided the Parliament gives him more money. But,
then, let the hon. Minister be pleased to state which demand of his was refused.
or rejected by this House.

Babu Ramnarayan Singh (Bihar): That is right.

‘Shri B. K. Pani: Hence, what I feel is that probably there is po proper
co-ordination within the Cabinet. Now if he cannot secure enough money for
his department from the Cabinet it is not good for him to say that he can spend:
only if he is given funds by the Parliament.

Now, take the question of health. There are 21 colleges in our oountrg for
medical education. Let us suppose each one of them recruits 40 students:
every yvear and that a similar number passes out. In that oase our country
will have 840 doctors every year. But, some of them would just replace:
those who retire. Then, large numbers of doctors are required in big cities
like Delhi and Caleutta. Under the circumstances what arrangements are
proposed to be made for our countrymen inhabiting the lakhs of our villages
which might ensure that our health would be entirely changed in ten years’
time? The real position is that this country has never depended entirely om.
the allopathic system of treatment. This system was imposed upon us by
the British Government who undermined this country's civilization, education
and culture. Matters could be set right still if you were to encourage the
Ayurvedic system of medicine. But, there is no such proposal as might inspire
in us the hope that facilities for medical treatment will be available to the.
rural population of India within the next ten yeurs. ITow can your grow-more-
food campaign succeed when the cattle-wealth of the country is being ruined?
Today, we are losing our cattle-wealth in every Province for want of any
arrangements for veterinary servics. Formerly cattle were treated by old
Gopals. Now they say the English-knowing are better at that kind of thing.
But, where are they? You al] know how much beunefit of veterinary treatment
people in your villages have ever received. This is realized by everybody.

I will take just a few minutes more and say something about the Provinoe
I come from. The provisions of the Otto Niemeyer Award smack of a dictatorial
mentality. Do we not feel it? Let us take the case of Assam tea. It finds
ita market in Calcutta. Since, however, the income-tax is to be paid by the
Mahgjan of Calcutta, Assam will derive no benefit from that source. The
Orissa peasant will produce jute but since there is no jute mill there it will go-
to Calcutta for conversion into manufactured goods. It would then attract.
dollars from America but the income thus earned shall belong to Bengal. Orissa
is not to have it. Hence, the Federal Finance Inquiry Commission made the



2048 . PARLIAMENTARY DEBATES {28rp Mar. 1950
[Shri B. K. Peni]

report that this allocation should be done on population basis. If you want to
improve the conditions of life in backward provinces, if you want to raise their
standard of living you cannot do so on the old basis of the Otto Niemeyer Award
or the Deshmukh Award or any other award. Hence, I for one am of the firm
opinion that funds should be allocated in proportion to the population so that
backward provinces might also be uplifted thereby. The British Government
-spent liberally for the progress of the Presidency Provinces of Madras, Bengal
‘and Bombay because they had & special interest in them and hence they
snatched al]l material from the other provinces. In this way Orissa remained
backward. More than half of it constituted the partially excluded area and
also included States which have now merged in the Province. The adminis-
tration in this Province was so backward that the common people in Orissa
used to call it the ‘dark administration’. Such, today, is the condition of our
-country. If you think you can pull up backward provinces by neans of thess

various awards you sre not likely to succeed. Hence, let all these awards be
-discarded now.

I had to say certain other things but as the bell insists that I close, I do
80.

Shri Kishorimohan Tripathi (Mudhya Pradesh): At the very outset, I hLave
to say that I have not been able to convinge myself to acoept the principle of
mixed economy as propounded by the hon. Finance Minister and the Govern-
ment. This policy of mixed economy as pursued has led us into chaunels of
@ vacillating nature, making us drift from place to place and bringing us untold
miseries. We must, therefore, clearly accept either an out and out capitalist
economy and pursue it with determination, or we must acoept & socialist econo-
my and lead the country according to its principles. Although I have not been
ahle to acoept for myself the principle of mixed economy, when viewing the
financial proposals, I must examine them, taking it for granted that the
-Government have accepted this principle of mixed economy.

An examination of the Budget proposals reveals it clearly that the whole
oentre of emphasis of the hon. Finance Minister is on industrial production. It
in believed by him and by many others that unless production in the field of
industry, in the field of agriculture and in every other field goes up, the
economic crisis in which we are, cannot be got over. Therefore, ever since we
came into power, we have directed our economic policy in a way intended to
remove the barriers that have hitherto been there against capital formation.
We remember, we removed the capital gains tax. We gave certain incentives
to newly established enterprises—industrial enterprises. We have now removed
or rather abolished the business profits tax, we have also given incomae-tax
reliefs; and all this has been done so as to bring ahout capital formation to
make capital flow and step up industrial production. Two years of experience,
however, shows that our friends running Indian industries and controlling the
oapital hers, have not responded to the friendly call of the Government. Gov-
.ernment’s borrowing programmes, both short-term and long-term have failed.
The hon. Finance Minister stil hopes that once confidence is_restored, the
capitalists will rally round the Government and help its policy. But 1 for my-
self, from what I have observed of the character of Indian industrialists and
Indian capitalists, feel as my friend Mr. Rathnaswamy also felt, that soon the
hon. Finance Minister will be disillusioned, and he will have to divert his
ecnmomic polioy in a different way. .

Now, if we examine the reliefs given, we will see that the reliefs given to
industry bave not been wisely given. 1 mean to say that the richer the income,
the greater has been relief granted. And also the relief is greater on unearned
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incomes than on earned incomes. I will quote a few instances. On earncd
income, the tax for 1948-49 for the Rs. 20,000 slab was Rs. 2,250. It was
reduced to Rs. 2,117 in 1949-50 and to Rs. 1,898 in 1950-51 Then, coming
to the slab of Rs. 1 lakh of income, the tax was Rs. 48,344 in 1948-49. It was
reduced to Rs. 48,211 in 1949-50 and then to Rs. 47,680 in 1950-51. Then take
the corresponding figures for un-earned incomes. The tax on the Rs. 20,000
slab for 1948-49 was Rs. 8,500. In 1949-50 it was Rs. 3,367 and in the year
1950-51 it would be Rs. 2,898. Taking the slab of Rs. 1 lakh income, the
tax on un-earned iucome for 1948-49 was Rs. 55,219. For 1949-50 it was
Rs. 55,087 and for 1950-51 it is Rs. 48,680. Thus it will be seen that the hon.
Finance Minister has given greater relief to the richer classes and more so to .
un-earned incomes. Tilis he has done pinning his hope on the belief that these
savings coming as a result of the reliefs would flow into capital formation
channel. But supposing it does not do so then . . .

Shri A. P. Jain (Uttar Pradesh): It would not I am sure.

8hri Kighorimohan Tripathi: Yes; I too believe so. Bupposing it does not..
then how is it going to react on our economy? Naturally if this amount of
relief does not flow into capital formation, it undoubtedly imoreases the pur-
chasing capacity of the people and this tends to incresse inflation in the land,
and I am definitely sure that this is going to be the result. A further step
bas thus been taken which will ensure that inflation heresfter will be on the-
upward mareh.

It will be remembered that among the various measures that Government
took to bring down inflation, one was the imposition of limitation on dividends.
4 The inflation has hardly even stabilised at a satisfactory point when the-
F-¥. Finance Minister now comes and lifte the limitation on dividend. Even
when the Act was brought into force the difficulty about capital formation was
there. How does he fiud the necessity of lifting this limitation now? His own
views regarding capital formation end inflation, viewed together, are self-
eontradictory. If the Finamce Minister had been pleased to do so, it was
possible for him to equally distribute the relief out of the surplus that he had
with him. He could have given certain relief in excise, to the labourers and
to the lower middle-class people and the rest to the upper middle-class people.
These are in fact the genuine investors. The speculators even after having
all the savings out of reliefs, will never bring the money for stepping up the
production. My belief is that Capital has definitely struck and it is to-day
the most anti-social element in the country. It has not only struck inside this
country but it has been carrying on a regular propaganda outside India so that
foreign capital may not come imto India.

It is not only my belief but a mmjority of the population in the country
believe that the present ecomomic policy of the Government is not the righ{
one. It has te look for strength to the masses and as has righly been obscrved
by Dr. Trome at a meeting ab Jalpur that if India wants to ﬁus up ‘proc}uction
and ruise the stsmdard of Tiving of her people, capital goods and ocapital cannol
pave the way but it must pin its faith in the people of the country and in the
will of the people. ¥t must wnthuse the people by putt before them a
proper objective. It is by so doing that Russin won the last wer, by the-
ggi’r“ of ber people and it is by not doing so that Chiang lost the war in.

na.

My, Ohatrman: May I know how long the hon. the Fimance Minister will:
take to reply?

The Minister 6f Finance (Dr. Matthal): I will not take more than half-an-hour.
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Shri Jhunjhunwala (Bihar): The hon. the Finance Minister has given a
‘very vivid description as to what the prospects are for our industrial develop-
ment and how far we can depend on a particular sort of capital. He has clearly
stated that it is difficult to expect foreign capital from U.8.A. He thinks
that there is a chance of getting it from U.K. My friend Mr. Jain says they
-are not even in a position to pay their debts and it is difficult to expect any-
thiug from them. The Finance Minister has built up hopes on capital in our
own country from the capitalists here. It has to be seen whether this will be
realiced. Unless some definite policy is pursued by Government with a strong
hand without caring as to what a particular ‘ism’ says, I am of definite opinion
that there is very littie hope of any sort of economy developing in this country.
Even if our capitalists are prepared—and one eminent capitalist said in the
Indian Federation of Chambers that the Government has done the best they
could and under the circumstances, they should not be panicky—even then, I
would ask the Finance Minister whether we shall get all the necessary machine-
ry and other things required for building up our industry. I, for one, do nob
believe that we can build up our industry by looking outside.

Shri Kamath (Uttar Pradesh): You can fabricate.

Shri Jhunjhunwala: Mr. Kamath says you can simply fabricate them here.
We have been looking for every kind of help from outside. The Father of
‘the Nation who secured us Independence saw 80 years back that we would have
to stand on our own legs and try our own methods of production, be thoy
primitive or modern, end though they might not be liked by us. We would
have to take to them and then alone could we build up our economy and after
«we had built up our economy, foreign people themselves would come to co-
.operate with us. Trom what has been it is plain that their self-interest alone
.would make them co-operate with us. It is disgraceful that India has to
Jdmport agricultural products, When we complain about it it is said that
.we have been importing food for a very long time. I should like to ask, since
when? Since the beginning of the foreign rule and that too only recentlyl!
We have always been supplying food to other countries, but we have now
‘been compelled to import foodgrains because the whole of our sagricultural
economy has been ruined by foreigners. All our manures in the form of
bones and other materiuls are taken away as raw materials and then they are
exported to our country in the form of what are called chemical manure, ferti-
lisers, etc., and these are not very useful to us. We say that we should place
agricultural production on a war footing, and when we ask the Agricultural
Minister as to what improvement has been made, what tangible rasults have
been achieved, his reply is that we have imported so many tractors and re-
claimed so much of land. From the estimate it was made out that only
about 20 to 25 per cent. of our additional food we shall get by reclamation of
new land rest by intensive cultivation of land already under plough i.e.. by
giving all sorts of help to the villagers in their so-called primitive methods
.i.¢, by easily making available to them their requirements and also good seeds,
etc. T have some interest in agriculture and I go to the villages and see what
improvements have been effected as a result of Government war time measure.
There I find that the poor cultivators’ ploughs are idle, because they have
not got wood, bolts, iron etc. because of control to put the ploughs aright.
Leave aside the question of supplying good seeds, manures, etc.

Shri Tyagi: The State Governments will look after that.

S8hri Jhunfhunwala: When we raise this question, we are told that the
‘State Governments will look after that.

Speaking about reclamation of land, in the Damodar Valley, much land has

been reclaimed by tractors, but these tractors have only broken up the land.
‘They bave no follow-up machinery. What is the result? The result will be
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that after 15 days, all the moisture will go and all our expenses will go for
nothing. This is the result of reclamation. This is the way we are proceeding.

When the discussion was going on about the Commerce Ministry, when
we said that the tea question was being bungled in & very bad way, and I made
my remarks on that, the hon. the Commerce Minister was pleased to remark
that it was an indifferent echo of my hon. friend, Mr. Goenka. But that an in-
different echo or a different echo that is immmaterial. But the hard fact is that
our tea is being sold at Rs. 1/8, while it can be marketed at Rs. 2/4 thereby
bringing to our country Rs. 21 crores more. When Mr. Chaliha was speaking,
the hon. the Commearce Minister asked bim, ‘‘Come to tea, please’’ snd Mr.
Chaliha replied, ‘‘I shall come to tea, but it is not yet four o’clock’ und
then he defended himi. I had & talk with him and he said that after he had
discussed it with me, he was inclined to change his opinion. The supervision
of our tea control is very peculiar. I want to give you some facts about this.
Our Tea Controller here is paid by His Majesty’'s Governmeunt and they are
the buyers. This gentleman invites tenders and disposes of those tenders.
The Commerce Ministry does not know at what rate tea has been sold and to
whom it has been sold. This is the supervision that we exercise; we are work-
ing under such unrealities and as this concerns the returns of the hon. the
‘Finance Minister, I want him to look into this question and find out as to
what is behiud this tea control and supervision and see whether any improve-
ment can be brought about.

Shri Satyanarayana (Madras): One of the main contributious of the lagt. War,
along with a number of evils, scems to be a good deal of inflow of currency into
the hands of the masses of this country. This would have created a very baffling
vibuation to be roet hy the British Government, but they were lucky. They es-
caped from the ordeal of solving this situution, and handed the situation over to
e, and this is now being solved by our very well experienced and astute finuncier,
the Finance Minister, Dr. John Malthai,

An Hon. Member: Is he a financier also?

Shri Satyanarayana: India which used to be a debtor country before, was
converted, all of a sudden, into a creditor country, We buill up large sterling
balances to the extent of Rs. 1,773 crores during war which includes the pre-
vious debts that we had. All this cheap money, cheap currency issued during
war, worked wonders, and it has also caused g lot of chaos in our economic
set up. Firstly, this money flowed into the hands of villagers because the
villagerg had to be cajoled into parting with their produce. Their products were
to be given a rise in price, and afterwards the tiller of the soil and the toiler
in the mills were to be cajoled and therefore they were to be given more and
more money, and frices went up on account of that. And we have now got
inflation, and to fight this inflation, we sought to increase production and
improve our nationsl wealth during he last three or four years, but it seems
that we have not been able to do much. If we compare the figures for 1989
and 1949 of our national income, we will find that our national income figure
in 1980 stood somewhere about Rs. 1,000 crores whereas in 1949 the figure was
Rs. 4,600 crores. That is to say, we have raised our national income by three
times. We have also raised inflation by more than three times. Therefore, we
are exactly at the same place where we started in 1989, in spite of all cheap
money, in spite of all our activities. In order to increase the wealth, we have
tried to encourage the capitalist, to encoursge industrialist and to encourage
all sorts of people who have got money and also the traders. There seems
to be a conspiracy; of course this is an old conspitacy and .this conspiracy has
bmgoingmbotweenthom.mwmtbemdmdﬂlnmtho
one side and the Government on the other. It is like this, we get Rs. 800 and
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odd crores ag our Central revenue. Where do we get this money from? If
wé look at the figures, we will find that we are getting Rs. 100 and odd crores
from Customs, Rs. 140 or 150 crores from Income-tax and corporation-tax and
Rs. 756 erores from Excise duties. These Exeise duties, Customs and Income-
tax are colleeted from certain sections of people who are capitalists, traders
and industrialists. 'I'he Central Government as such feels that it has nothing
to do with any of those people from whom all this money is being fleeced.
Kvery pie of this money is in fact paid by the consumer or the producer; but
how is it that we are finding it possible to help them? As I said, in regard
to national income, we are at the same place where we had started in 1989.
Ths national income worked out to be two annas per day per capita; today it is
six annas per day per capita. The income has not at all increased; it is only
inflated currency. It may be said that we also pay a higher tax; but the tax
is also inflated money. This point has to be loeked into and borne in mind
in trying to solve this problem. We find we are in a whirlpool and we are
not able to get out of it. We have tried to create larger capital formation; we-
have given all kinds of concessions; for this we are still trying to give conces-
sions. We are giving more and more concessions to groups of industrial
nature, which have un urban bias, and which work among a certain section of
people whose population is not even 20 per eent. What will happen is, there
will be more und more capital outlay. The increased ecapital outlay will
demand more dividends. With the removal of the restriction on dividends,
capital outlay will demand more and more meney and finally we
will come to grief and we will have to revise our policy. I am
afraid it would be too late to revise our policy to increase the
wealth of the eountry. Let us try to understand our problems and solve
them in another way. Capital formation is good. It has now caught the
imagination of the people. It is being uttered here on the floor of this House
seversl times. Let us have capital formation, not urban but rural capital
formation. 1f we have rural capital formation, it is quite possible that all
the money that is now being used in the cities will find its way to the villages.
1f we could devise a method by which the rural people will have some kind of
incentive to save and to utilise their savings in something that would benefit
them, this would help the GGovernment and also increuse the national wealth
more and more and to realise more taxes. We have tried the all known
methodg for taxation. We have come to the last point. It is impossible for
us to tax our people any more. Wae are paying Rs. 20 per capita, as I said
last time, out of which Rs. 5 per capita for our defence, Rs. 10 for the purpose
of administration and Rs. § for developing and over amenities. I say this
tax 18 too much. Out of an income of Rs. 100, every rurgl man iz paying
Hs. 20 and out of every Re. 200 the city man is paying Re. 20. It is impossible
%0 tax eny more. We have also tried the second method, that is the loan
policy—borrowing. We have miserably failed in this. Last year, we did not
get any money; this year, we are not likely to get sny more for the purpose
of financing our projects. It has been said many times on the floor of this
House; I am uot striking any pessimistic note. is also whas I have in-
terred from tho speesh of the hon. the Minister for Finence. What are we
to do? Bvery method that we have been tryimg to sdopt, to tax more, and to
vorrow more, having failed, thﬂe onlyhoiher method tho:o is 1'wuilabhadia to
encou the private man to fleece the ordinary man, gedt more and more
moom‘:g:nd' fo::\ the sams into capital and produce mere wealth and them
afterwards raise money for ourselves by way of Income-tax, Buper-tex, Excise
duty and QCustoms duty. This is a very unfair method. Therefore, the only
solution fs to try to start as meny regional sslt-suffislent cuntres as poesible
and ask people to pay for she expenses directly:
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We have now got the Planning Commission, which has been announced a
few days ago. Have we not been planning all these thirty years? What was
our constructive programme? Where is our programme for villags industries
and basic education? There is our programme of cow protection. Were no
oll thege items in our programme of planning? Our constructive prugramme
organisation will have to be converted iuto the real Planning Coinmittee and thag
OCommittee will look after the planning in this country. It may be said that
these things will not produce money. It will not produce meney; quite true
out it will certuinly produce wealth., We do not want money; we want wealth
and this wealth will eertainly be able to teke care of the defence of the country,
the welfare of the country and education of the country. I want to place one
'suggestion before the hon. Minister for Finance, und alsgo before the
Select Committee. As & token of our respect to the Father of
the Nation, as a token of our loyalty to the Father of the Nation
let us set apart one crore of Rupees this year for basic education.
This is the central peint of the whole constructive programme through which
alone you can change the psychology of the people, you can change the educs-
tional outlook and owtlook on life of the people, and you can inorease the
national wealth of the country. Within ten years, you will find well laid
roads for capital formation in the rural areas.

There are many other points; for want of timue, 1 am not able to touch on
them. They could better be imagined, for they have been before the country
for the last 80 years and they do not suffer for went of repetition but sre
suffering for want of action. Let action be taken now. Just as a gesture to
our constructive programme, let one crore of Rupees be set apart this year
for its implementation,—g programme which was an integral part of the
Great Man's life mission who secured us this freedom.

With these few words, 1 would again repeat thet capital formation with the
rural people may be tried and the conception of capital of the Government
may be changed from money to wealth,

Dr. Matthai: 1 want to be us brief as possible in my reply to the various
important points which have been raised.

My hon. friend Mr. Karmarkar who commenced the debate, made, what I
thought was an iwrportant point, namely, that in the present intlationary
situation, the monetary factor mastered a good deal more than I was prepared
to allow. I wag rather interested in that statement of his; but unfortunate-
ly he did not stop to develop this point. I was not, therefore, really in a
position to know exactly what was the consideration which weighed with him
in laying down that proposition. It is a matter to which I have given a good
deal of thought and as far as I am able to judge the matter at present, I still
think that it is on the goods side that you have to concentrate if you are to
find a solution for the problem of inflation. Bub it ocourred to me that pro-
bably Mr. Karmarkar was thinking of a development which heg ccurred quite
recently. Perhaps hon. Members may have noticed that¢ there has been &
rather sudden increase in the amount of note issue in the country. I have
often been asked by people recently how exactly I account for this increase
in our note ourrency. The position is not nearly so alarming as some people
would make out, because during the busy season as a rule there is slways
an increase in the note circulation. T have taken the figures for November to
March. Last year I oelieve there wag an increase during that period of
somewhere between 80 and 85 crores. This year apparently there has been
an increase of about 68 to 70 crores. The difference between the usual in.
[ in consequence of the busy season is almost entirely accounted for
bm faot that our exporte heve incressed, while our imports have not
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increased and there is consequently a larger balance of trade, which nccessarily
results in an incresse in the note currcucy, Thag is the position at present.

As hon, Members know our imports have been curtailed, purtly because of
the suspension of licences over a short period and partly because of the delay
in the issue of licences and it is to be expeoted that in the next few months
there will be a considerable increase in the imports, subject of course to the
limits that we have placed on foreign exchange. When that position arises
there would be a reverse process set in motion and therefore, within g relative-
ly short period the pesition will more or less right itself.

Then I come to my hun. friend Mr. Tyagi’'s criticisms. He again raised
the point that he raised last yesr with regard to the question of reducing public
expenditure. He asked me to set before myself a target of 100 crores to be
saved in public expenditure and I thought he gave me also a time limit,
pamely, that it should be done within a year. I did not tak: very much
notice of the suggestion. lasy year when Mr. Tyagi made it. I thought it was
a guggestion that he made rather out of enthusiassm than out of conviotion.
But since he repeated the suggestion this time I have been at soine puins to
understand what the implications of a formula of this kind would be.

If you take the total number of gazeited officers employed in the Govern.
ment of India in all our various departments and you not merely reduce their
salaries or their numbers but abolish the whole lot of them, you would get
a saving of about ten orores. If my hon. friend is really keen on hig propossl,
Ihhave worked out the result of the application of his formula somewhat on
these lines......... N

Shri Tyagi: Why not include the military also?

Dr. Matthai: Military, Railways, everything included, the gazetted officers
account for Rs, 10 crores. 8o if Mr. Tyagi wants the whole lot of them to be
eliminated he will get Rs. 10 crores.

Shri Tyagi. Then take the help of the non-gazetted staff.

Der. Matthai; If, therefore, Mr. Tyagi wantg bis suggestion to be scriously
considored by me and my colleagues, what I have to do would be, between now
and next March to discharge from Government employment at least six lakhs
of men. 1f Mr. Tyagi is prepared to face that position I think he is u prett;
brave man and if between now and next March I put through proposals whicﬂ
had the effect of diccharging from Governmeny, service as meny as six hundred
thousand men, I have not the slightest doubti as to what Mr. Tyagi's reaction
would be #s an acknowledged public leader of wide popular sympathies.

Ther, Mr. Tyagi went on to the question of family allowance and J was
rather touched by his little reference to my wife.........

8hri Tyagi: Everybody's weakness.

Dr, Matthal: T am glad to be able to assure Mr. Tyagi that my wife is taking
this blow extremely well. In fact if she did not do 80, my lot as Finance
Minister would be unendurable: because if I had to listen to parliamentary
criticisms by day and curtain lectures by night, my life would not be worth a
day's purchase.

Mr. Tyagi produced s lot of statistics and a lot of economics in the course
of his speeches. I must confess I was not able to follow either his statistics
or his esonomics. As I listened to him it wag quite obvious to me that he must
have taken them ove; bodily from somewhery or from somebody. There was
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& great deal of undigested material in his speech and as I listeped to him I got
t!u;m impressjon that he was s man who wag suffering from a violent fit of
sickness,

On this question of family allowance on which he is so very keen, I might
say that it is a matter to which we in the Finance Ministry have given a great
deal of thought. One of the practical difficulties that stand in the way ig the
enormous amount of administrative work that would be involved. On more
general grounds also I have not considered it worthwhile acoepting Mr. Tyagi's
proposition for thiz reason. In s country like ours where marriage ix the rule
and the unmarried state is the exception, I think the right way of proceeding
'ig to fix your income-tax rates at a level which would straighteway make a!low-
ance for the fact that every assessee hus certain family obligations to reet,
which is the principle on which we are proceeding.

I know the position of the Hindu undivided family is different and I bave
always had the feeling ever since I began to apply my mind to the question,
that that claas of assessees required differential treatment and I have been trying
since last year to rectify the position as much as I could......

8hri Tyagi: Is the general rate lower in other countries?

Dr. Matthai: In the lower levels of income-tax assessees our rates, I think,
are lower thun those in any country that I can think of.

That brings me to the question on which the House feels so very strongly,
the question of giving some tax relief to the lower groups of assessees. On the
merits, may I repeal that I do not feel that there is a case for granting any
relief in addition to the relief that 1 gave last vear in respect of assessees up
to o limit of Rs. 10,000 a year. I say that for thiz reason. I circulated vester-
day morning n statement which shows how the rates which are at present in
forca in regard to these income groups eompared with the rates in force before

( the war, in years previous to 1938-39. In almost every case the amount of tax
actually paid today is lower than the amount paid in 1922-28. After Rs. 6,000
it iz Jower than in any year after 1922.28. If you take a person who gets
Rs. 8,600 a year, his income is Rs. 300 a month. The amount of tax that he
pays today is Re. 5. When our country is passing through g difficult period,
having achieved its independence and being under the obligation to maintain
that, having all these problems of relief and rehabilitation on our hands, may I
ask in all geriousness, is it too much to ask a citizen in this country to pay
Re. 5 out of the Rs. 800 he makes every month? As far as I could gather, the
feeling in this House is that since tax relief has been given to higher income
groups, it is necersary that some gesture should be made with regard to Jower
income groups. That is to say, if T had not provided in my Budgef for tax
relief to the higher income classes this auestion would not have arisen. That,
T take i%, is tho view held bv most Members. All that T can say 1s, since that
happens to be the view held by most hon. Members who have taken part in
these prolonged debates. T am prepared to co-operate with the Select Commit-
tee in trying tn find a solution.

But T must set mv face stronglv against the suggestion made by Mr. Tvagi
that the distinction between earned and unearned income in regard to Super-
tax should be maintained. T rvegret to have to say—it iz a matter which T have
thought verv carefullv about—that T do not see there is anv justification for
applying in this matter a principle which does not obtain in anv nther countrv
that T amn awarz of. When in regard to lower income groun von fix a limit of
four thousard as the limit un to which the relief in granted in respect of earned
incoma, whv in recard to higher income groun von should provide » higher
limit is more than T can understand. Take a thing like insurance premium. We
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fix sit thousand ag the limit. Whatever might be the premium that you pay,
that is al] the relief you get. Why should not the same principle be applied
here? Besides, the administrative work involved is such that I do not think
it is in the public interest that it should be continued. It is a wrong thing to
have introduced it in Super-tax groups, so that, as far as that is concerned T
am goiag to fight the matter to the bitter erd.

Mrs. Renuka Ray maised the question of development grants to Provinces.
One of the criticisme which have been made over and over again against the
Budget proposals is that I have tried to adjust my Income-tax propossls i such*
o way that the Provinces huve been cheated of their legitimate dues. The
position really is this. In the Budget of 1949-50 the Provinces were to have
got forty crores as their share of the divisible pool of Income-tax. Actually,
on the revised estimates of 1949-50 they are going to get forty-five crores. And
in adjusting my income-tax proposals I made up my mind that whatever,
happened, - they would get a little more than wgat. they got on the increased
figures in the revised estimates of 1949-50. Under my present proposals, what-
ever might be the income-tax assessment, they are going to get in 1850-51
three crores more than what they got on the revised estimates of 1949-50. 1
should liks the House to appreciate what actually is the provision made in the
Pudget in the matter of grants to States. The total assistance granted to the
States in the Budget of 1950-51 is this. First of all, there is this share of the
divisible pool of income-thx which amounts to forty-eight crores. Then there
are grants amounting to twentv-eight crores. Then there are loans amounting
to thirty-five crores. Altogether, therefore, out of the Central exchequer there
is a total amount of Rs. 111 crores being set apart for the benefit of the States.
In & year of extreme stringency, when we have to pay fitty per cent. of our
revenue for Defence, when we have to meet o payment of ten crores on aocount
of integratior:. to have provided for Re. 111 orores for the benefit of the

States is, I think something for which T might get a little more credit than I
have been given.

Shrimati Renuka Ray (West Bengal): I had suggested............

Dr. Matthai: May T go on? With regard to this question of the lavel to
which Income-tax has been reduced and the criticism to which that particular
proposal has been subjected, may I say this? The criticism hag been rainly
that T have provided tax reliefs in the expectation that investment would be
stimulated, and T have been assured over and over again hy people who have
never been anywhere near the investment market that my hopes are wot going
to be realized. Tt is possible they are right. But there is one thing T want to
say. T decided to reduce the level of direct taxation because, altogether inde-
pendently of the question of investment, T have held the view that the present
rates of direct taxation in this countrv really are a projection from war-time
into peace-time of conditions that no longer exist. These rates of taxation
emerged out of war conditions when profits were standing at a verv high level.
These rates emerged really out of war conditions. but automaticallv, by force
of habit, we have allowed them to be continued into peace.time. Personally T
think the levels are such, as T have said more than onee. the economy of the
country capnot stand. T have brought the level of #axation now to a ‘figure
which T think the economy of the country can stand &nd ought to stand. And
as far as T am concerned, so long ar T have anvthing to do with the Finance
Ministrv. there will ba no further reductions in the level of direct taxation ex-
cept ruch minor adjustmente as circumstances mayv call for from time to time.
80, thoss who are affected by direct taxation would do well to take upte of
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&is fact, to adjust themselves to these levels of taxation and settle down to
em,

My friend Mr. Pant made a rather facile suggestion. He said in view of the
dire need of the Provinces for development grants—he asked me us the man
in charge of the Nusik Printing Press—'‘why do you not print currency notes
end distribute them to the Provinces?'’ I do not know what Mr. Pant does
when he does not legislate in this House. 1 presume he is a professor of
economics. I do not reject that suggestion outright, because it is quite likely
in the way things are shaping that I might be driven to do it. But ordinarily
the theory of deficit budgeting would not hold at a time like the present when
we are already faced with the problem of Inflation. When President Roosevelt
started his New Deal he was working in a period of extreme economic depres-
sion and he was perfectly right therefore in adopling inflationary finance for
his scheme. Supposing to-day we were passing through s period of economic
depression of that kind, I would have no hesitation in creating fresh credit. But
since the biggest prcblem that we are faced with today is inflation, [ think I
should be comnpletely lacking in any sense of responsibility if I use the print-
ing press more than I do at present. .

Mr. Alagssan seems to know a good deal about what is happening inside the
Finance Ministry. I was surprised ap his very intimate knowledge of the way
things are being done in the Finance Ministry. But I think as the result of
hig intimate knowledge of the Finance Ministry, he was able to make some
useful suggestions. These suggestions related to minor matters, but I think
these minor matters have a way of contributing in the end to aggregate results.
With regard to staff cars I have intstructed my officers that no proposal for the
purchase of a staff car is hereafter to be entertained till it has nbtained the
personal approval of the Finance Minister. Secondly, all deputations and
delegatims to foreign countries, either official or non-official, would not Le &p-
proved until they have been seen personally by me and until also they have
been reported to the Cabinet for confirmation. So we are getting on. But all
these would never reach g hundred crore of rupees!

Mr. Krishnamachari raised the question of taxation of motor vehicle parts.
That, of course is a matter which can b gone into more conveniently in the
Select Committes and that consideration applies equally to the suggestion made
by my hon. friend Mr. Ramaswamy Na'lu regarding the duty on matches.

The suggestion hay been made by more speakers than one that we might
do something in the way of reducing the excise duty on medium and course
cloth. It is a matter to which I have referred more than once, but I think
my hon. friend Mr. Shah seems to think that T was completely wrong in suggest.
ing that reduction in the duty on coarse cloth would go entirely to the middle-
msn. T am afraid T must still adhere to myv view. He said that from bhir
experience he thought otherwise: I am inolined to question his experience.
The fact of the matter is this. The dutv on medium and onarse cloths works
out to oae pice, i.e., three pies ver yard. Now, a pice is the most common
monetary unit in the country. Tt I reduce it from 3 pies to 3 pies, that is to
say, bv a fraction of a pice. since the lowest ordinarv monetary unit i one
pice. the consumer will continue to pay the same, and the benefit will go
entiraly to the widdleman.

My hon. friend Mr. Das seems to be onposed fundamentelly to the utilisation
of foreign capital. T beg him to reconsider his views on thiz subject, becauss
we are really in o tight position. It your own capita! warket is stagnant and
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you have big development projects on band, it does not seem to we that we
would be able to make any progress unless we are prepared to welcome foreign
capital into the country. May I make a humble suggestion to him? I think
most of his ideas he developed in the days when he used to put up a valiant
fight here aguinst the British Treasury Bench and I have a feeling that the
inferiortity complex which he developed in those deys is still with him. If we
can get foreign capital on conditions which are entirely acceptable to us,
without any sort of political domination, I personally see no reason why we
should refuse it.

There ha: becn a great deal said about cottage industries. ] have no right
really to speak on this question, especially in the presence of my hon. colleague
the Ministar of Industry and Supply, but since he and I think alike on all these
matters I will take the risk again of explaining my views on this subject. 1
think my hon. friend Mr. Tyagi suggested that one of the best things that we
could do for the country would be to finance the purchase of simple machines
which people could work in their homes. An excellent idea, and I personelly
think that if something on those lines could be devised, it might hring about
u great improvement. But as I said last week when I was speaking on the
same subject here, there is one great difficulty about cottage industries—in
fact, there are two great difficulties—and they sare difficulties which I think
the Japanese cottage industry was exposed to in the days during the inter-
war periol when Japanese industry way probably at its best. FEven in
cottage industry there is a very great deal of sweating going on. Round about
the thirties when a large quantity of Japanese goods was being dumped irto
this country, one rcason why the Japanese were able to do thai was that a
very considerable part of these imported goods dumped into our country was
made really in their cottage factories. in the homes. There were no limits
as fur as hours of work were concerned. There was no limit on children being
vut to long hours of work. All that reduced the cost of production. If we
have any real faith in the cottage industry system, especially on its sentimen-
tal and cultural side, it is of the greatest importance that cottags industry
should be 4o organised that this terrific burden of drudgery that falls perticular.
ly on the women and the children who work in the home should be eliminated.
Secondly, it is neceseary that simple labour saving applisnces should be intro-
duced, which would enable them to put in shorter hours of work. so that there
will be n certain amount of time left to the members of the family for cultural
and artistic enjovment. Therefore, the question of power is very important.
The question of lubour saving devicer is also important. T mean things like
the flyin:r shutile in regard to the handloom industry. sewing machines in tailor-
ing shops ete. If for the proper organisation of the cottage industry, the
generation of electric power and the supply of labour saving devices are im-
portant matters, then you cannot develop your cottage industries unless wvou
are prepared to have also vour large-scale industry organised. The two things
must go hand in hand. That is why I insist that there should be a balancing
of these two industries. Tt is no use your trying to concentrate on one thing
and neglecting the other. The two things must go hand in hand.

Bhri Tyagl: At present it is lopsided.
Dr. Matthai: Tt is less lopsided than it used to be.

My hon friend Mr. Tripathi, to whose &peech T listened with much interest—
in fact, T almost had a sort of paternsl feeling as T listened to him, because
his speech reminded me verv much of the remarks that used to be made by
my pupils of the Honours class during the seminars T used to hold twenty-
five years ago—mny hon, friend Mr. Tripathi told me they what is required is
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complete regimentalion, compulsion applied on all sides. If compulsion is
applied in that way, and you ocan achieve the thing that he has in view, I
would be prepared to consider his suggestion, but atter ail compulsion has got
to be exercised through human ugencies und that is really where the irouble
comes. 1t is just possible, as 1 said some time ago, that we might be reduced
to a position where compulsion would have to be adopted on g comprehensive
scale. Some people misunderstood what 1 said last time. 1 said that there
was nou half-way house between economic democracy and econmomic dictator-
ship. I did nov mear. that economic dictatorsmip would come as the result
of a procesg of constitutional evolution. If the system on which we are 8%
presens working is going to fail us, tnen the matter would be taken out of the
nands of Governmens, and the economic dictatorship that I think might come
would be the result of u first-class revolution. 1f you want to avoid that,
then I think the thing to do is to make the best possible use of whe productive
equipment that you have at present, so that you are able to establish a certain
amount, of stability when the work of reconstruction may be taken in hand.
If you do not do that, then at the end of a tew years from now you might find
that things have deteriorated to such an exteny that the decision of these vital
things will be taken out of your hands.

I think I have covered most of the poInts that have been raised in the
course of the debate.

Mr, Ohairman: The question is:

“That the Bill to give cffect to the financial proposals of the Central Government for
the year beginning on the first day of April, 1850, be referred to & Seiect Committee con-
sisting of Shri M. Ananthasayanam Ayyangar, Shri Prabhu Dayal Himatsingka, Prof. N. G.
Ranga, Shri Jaspat Roy Kapoor, Shri Mohan Lal Gwmutam, Sbri Biswauvath Das, Pandit
Thakur Das Bhargava, 8hri R, K. Bidhva, Shri Ramnath Goenka, Shri B. L, SondM,
Shri Ajit I'rassd Jain, Shrimati G. Durgabai, Sardar Hukam Singh, Syed Nausherali,
Shri Gokulbhai Daulatram Bhatt, Shri M, V. Rama Rao, Pandit Lakshmi Kanta Maitrs,
Shri K. Hanumanthaiya, Shri H. Srinivasa Mallayys, 8hri T. A. Ramalingam Chettiar,
Shri Swaminandan Sahava, Shri V. C. Kesava Rao, Shri B. R. Bhagat, &hri 8, N. Buragohain,
and the Mover, with instructions to report on the 27th March, 1960.”

The motion wae adopted.

The House then adjourned till a Quarter to Eleven of the Clock on Friday,
the 24th March, 1950.





